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MADE UNDER

THE STATUTE 38 VICT., CAP. 3, SECTION I,

- DURING THE YEARS 1902 TO 1907.

No.

Title.
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111

Iv

A Regulation further to amend the Kachin Hill-tribes
Regulation, 1895,

A Regulation further to amend the Aden Pilgrims and
~ Paupers Regulation, 1887 (XI of 1887).

A Regulation to restriet the sea-traffic in arms and awmu-
nition between Aden and places in the Gulf of Aden.

A Regulation to provide for the better realisation of the

dues known as Tirni, Bua and Hik Talukdari in the
Teri Tahsil of the District of Kohat in the Ncrth-West -

Frontier Province. ,

A Regulation to assimilate the laws and regulations in
force. in the village of Naranji to those in force in the
rest of the North-West Frontier Province. .

A Regulation to amend the Peshawar Canals Regulation,
18908, ' : :

A Regulation to further amend the Upper Burma Land
and Kevenue Regulation, 1889. '

A Regulabion to repeal the Diwan’s Estate Regulation,
1887.

Punjab Alienation of Land Act, 1900, in its application

" to the North-West Frontier Province,

‘A Regulation further to amend the Upper Burma Civil |
Courts Regulation, 1896. o
LA Regﬂlation to provide for certain modifications in the




A Regulatxon further to amend the Cooxg Land and
Revenue Regu]auon, 1899,

. .t :
No. Title. : gf
LS -
1904 II | A Regulation to provide for the apportionment and recovery '
- of expenses incurred by the (Government in certain -
! settlement proceedings -taken under section 9 of .the
Sonthal Parganas Settlement Regulation.
» III | A Regulation further to amend the law relating to the N
Tenancy. of Land in the Hazara Distriot. ;
» 1V | A Regulation to amend the Angul District Regulation,
1894, g
s V | A Regulation to make better prowsmn for the Law relatine
to the Courts of Wards in the North-West Frontier
Province.
1905 I | A Regulation to amend the Ajmer Municipalities Regu-
lation, 1886. .
” I1 | A Regulation further to amend the Aesam Land d.ud
Revenue Regulation, 1886.
». III (A Regulatlon further to amend the Upper Burma le
: Courts Regulation, 1896,
¥ IV | A Regulation to amend the Coorg Com-ts Regulation, ]
1901, | |
1906 I | A Regulation furthor to amend the North-West Frontier |
Province Law and Justice Regulation, 1901. , ;
» IT | A Regulation to make better provision for the Law relating
to pre-emption in the North-West Frontier Province.
1907 . I | A Regulation for confering power to prevent persons from
passing across the frontier out of certain districts and o
from entering or residing or travelling in, disturbed parts |
of Upper Barma or the il Distriets of Arakan. "
» II | A Regulation to make better provision for the organization
: and administration of Municipalities in Coorg. »
Lo sl TLA Regulatmn to. amend vvvvv ‘the-Santhal I’arganas Rent ‘Regu-
""" i{ o lation, 1886.
l\ o o» v
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V | A Regulation further to amend the Ajmer Land and
Revenue Regulation, 1877. :

VI | A Regulstion further to amend the Upper Burma Land
and Revenue Reogulation, 1889.

VII | A Regulation further to amend the Ajmer Courts Regu-
lation, 1877.
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REGULATION No. I oF 1902.

A Regulation further to amend the Kachin
Hill-tribes Regulation, 1895.

(Recesved the assent of the Governor General on the B9tk Jan-
uary, 1902 ; published in the Gazetle of India on the st
February, 1908 ; and in the Burma Gazette on Lhe 15tk

tdem.]

WHEREAS it is expedient further to amend the
¥ Kachin Hill-tribes Regulation, 1895 ; It is hereby
enacted as follows : — : ,
4. This Regulation may be called the Kachin HIill- Short title.
" tribes (Amendment) Regulation, 1902.
" 9, For section 81 of the Kachin Hill-tribes Re. Substitution
gulation, 1895, the following section shall be sub- of new scotion
© stituted, namely :(— 81, Rogula-
- - tion I, 1895.
«31. (I) No person shall— Opium,
(@) possess opium, knowing or having reason to
believe that it is intended to be taken out
of the hill-tracts or to be transported from
one hill-tract to another non-conterminous
hill-tract, or '
" (d) take opium out of the hill-tracts or transport
opium from one hill-tract to another non.
conterminous hill-tract,

- except under, and in accordance with, the terms and -
eonditions of a license granted by the Deputy Com-
missioner and on. payment of duty at such rate or
ates-as the Local Government may fix in this behalf.
* (@) Whoever contravenes the provisions of sub- -
gection (1) shall be punished on conviction by a
“Magistrate with imprisonment which may extend to
one year, or with fine, or with both. '

‘, (8) Inyevery prosecution under subs=section () it~
_shall be presumed that all opium exceeding half a -
. L ) 1

. . - - . VI
[ Price one anna and iz pies.] °
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The Kachin Hill-tribes.

[REG. 1

vies for which the accused person is, in the opinion of
the Court, unable to account satisfactorily, is opium

in respect of which he has committed an offence there-
under.

(4) The opium in respeet of which an offence
under sub-section () has been committed, and

(#) the vessels, packages and coverings in which
the opium is found,

(b) any other contents of such vessels, packages
and coverings, and

(¢) the animals and conveyances used in carrying
the opium,
shall be liable to confiscation.

(6) Where any person charged with an offence
rendering anything liable to confiscation under sub.
section (4)'is convicted, or where any such person is
acquitted but the Court decides that anything is liable
to confiscation under sub-section (4), the Court may
order such thing to be confiscated or may give the

owner an option to pay, in lien of conliscation, such
fine a8 it thinks fit.

(6) Where an offence under this section has been
committed but the offender is not known or ecannot be
found, or where opium not in the possession of any
person cannot be satisfactorily accounted for, the case
shall be inquired into and determined by the Deputy
Commissioner or by an officer authorized by the
Local Government in this behalf, and the Deputy
Commissioner or such officer as aforesaid may order
the opium, the vessels, package

s and coverings in
which the opium is found, any other contents of such

vessels, packages and coverings, and the animals and
conveyances used in carrying the opium, to be con-
fiscated :

Provided that no such order shall be made until
the expiration of one month from the date of seizing
the things intended to be confiscated or without hear-
ing the persons (if any) claiming any right thereto
and the evidence ‘

{7) The

(lf any)PrOdUGed in- S“Pporto
their claims, " &

%
1
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i the previous
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,—282-1802, —500, = &, R,
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REGULATION No. II or 1902.

A Regulation further to amend the Aden Pil-
grims and Paupers Regulation, 1887 (XI of

1887).

[ Keceived the assent of the Governor General on the 26tk June,
1902 ; published in the Gazelte of India on the 28th idem ;
and in the Bombay Government Gasette on the 3rd July,

1902.)

o WHEREAS it is expedient further to amend the
ot 1887.  Aden Pilgrims and Paupers Regulation, 1887;
Tt is hereby enacted as follows :—
, 1. In sub-section (1) of geotion 7 of the Aden Amendment
ss7. Pilgrims and Paupers Regulation, 1887, the words of Regala-
¢ heing natives of Asia and Africa ” are hereby Ye~ 1887, sIe'c-
pealed. ' tion 7.

[Price one anna.]

o ) . - . ) Govern:nem of India Central Printing Office,~No, 32 ‘L. D.-12-71802—500,~P, M, M




REGULATION No. ITT oF 1902

A ;’Eegulation to restrict the sea-traffic in arms
7 and ammunition between Aden and places
* in the Gulf of Aden.

;ﬁ" o d the assent of the Governor General on the 3rd October,
603%532; published in the Gazette of India on the 11th

‘tdem.)

rHEREAS it is expedient to restrict the sea-traffic
jui arms and ammunition between Aden and
places in the Gulf of Aden; It is hereby enacted as
follows :—

1. This Regulation may be called the Aden Sea-
- traffic in Arms Regulation, 1902,

2. In this Regulation, unless there is anything
repugnant in the subject or context,—

(@) “ Resident” means the Political Resident at
Aden: '

(6) *prescribed port” means such port within
His Majesty’s Somaliland Protectorate as,
subject to the control of the Governor of

by - general or special order, presoribe for
the purposes of section 3, sub-section (2),
and section 4, clauses (2) and (3), respect-
~ ively: and
- (¢) all words and expressions defined in the Indian
878. Arms Act, 1878, and used in this Regula-
tion shall be deemed to have the meanings
respectively assigned to them by that Act,

. 8. (1) No vessel shall depart or proceed. from
Aden on a voyage to any place in the Gulf of Aden

‘without obtaininga port-clearance from such officer
as the Resident may appoint in this behalf,

. (@) In
[ Price one anna and nine pres.)

idem ; and in the Bombay Government Gazette on the 16¢t4

Short title.

Bombay in Council, the Resident may, .

Restrictions
on port-
clearance in
cortain cases,
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. Sea-traffic in Arms (Aden).

(@) In the case of a vessel departing or proceed-
‘ing from Aden on a voyage to any place on the
African Coast of the Gulf of Aden  within His
Majesty’s Somaliland Protectorate to the east of
Berbera, the officer whose duty it is to grant a port-
clearance shall not grant the clearance wunless and
until the master, owner or agent of the vessel and
two sureties resident in Aden have executed in favour
of the Secretary of State for India in Council a joint
and several bond for the sum of two thousand rupees,
or such smaller sum as, subject to the control of the
Governor of Bombay in Council, the Resident may,
by general or special order, appoint in this behalf,
conditioned that the vessel, after leaving Aden, shall
first touch at the prescribed port within such time as
may be stipulated in the bond, and shall not leave
that port until she obtains from the proper authority
permission in writing so to leave.

(3) In the case of any vessel departing or pro-
ceeding from Aden on a voyage to any place on the
Arabian Coast of the Gulf of Aden, the officer whose
duty it is to grant a port-clearance shall not grant the
clearance unless and until the master, owner or agent
of the vessel and two sureties resident in Aden have
executed in favour of the Secretary of State for India
in Counecil a joint and several bond for the sum of
two thousand rupees, or such smaller sum as, subject
to the control of the Governor of Bombay in Council,
the Resident may, by general or special order, appoint
in this behalf, conditioned that the vessel, after leavs
ing Aden, shall proceed direct to the place declared
to such officer as her destination and shall not during
the period of the bond be employed in carrying any
arms, ammaunition, military stores or ‘explosives

between any places on the Arabian and African Coasts
of the Gulf of Aden,

(4) Iu lien of the surety-bond required by sub-
section (2) or (3), the master, owner or agent of the
vessel may, with the permission of the Resident, exes

- cute a bond without sureties similarly conditioned

and furnish other sufficient security for the perform-

_anee-of the conditions of the bond.
0 S ‘4, The
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‘Seastrafficin drms (Aden). [REG. 111,1902.]

unpaid to be levied by distress and sale of such vessel,

and the tackle, apparel and furniture thereof, or so
much thereof as may be necessary. )

(2) Where the owner or master is convicted of any
offence punishable under sub-section (£) of section 4,

the Resident may further, by order in writing, direct
that the vessel be confiscated.

+ 6. The Resident, with the previous sanction of the
Governor of Bombay in Council, may, on or near such
public or private wharves or other landing-places as
he may deem expedient, establish searching-posts
at which all “boxes, bales and packages landed
or in transit may be detained and searched for arms,
ammunition and military stores by any officer ap-
pointed by the Resident in this behalf.
Validation of

slid 7. All proceedings taken, orders issued, sentences
befora com.  Passed, penalties imposed, detentions enforced, sums

mencement lovied, distresses or confiscations made, sales
;{f Regula-  held and other acts done before the commencement
00,

of this Regulation are, in so far as the same might
have been taken, issued, passed, imposed, enforced,
levied, made, held or domne if this Regulation had
been in force, hereby confirmed and made wvalid;
and all officers of the Government and all persons
acting under their authority are hereby indemnified
and discharged from liability in respect of such pro-
ceedings, orders, sentences, penalties, detentions, sums,

distresses, confiscations, sales and acts to the extent
aforesaid,

Searching-
posts.

Exemption,

8. Subject to the control of the Governor of Bom-
bay in Council, the Resident may declare that all or
any of the provisions of this Regulation shall not
apply in the case of any vessel or class of vessels, and

may from time to time alter or vary any suoh
declaration.

4

Qovernment of Indis Central Printing Offics,—No, 223 L, D.—~2810-1002, ~ 600,~¥. R,
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by distress and sale of such vessel,

arel and furniture thereof, or go
y be necessary. :

WIer or master is convieteg of any
ander sub-section (4) of section 4,

irther, by order in writing, dj
ofiscated, s dect

with the Previous sanction of the
i Counecil, may, on or near such
arves or other landing=places asg
dient, establish searching-posts
» bales and . packages Ianded
etained and searcheq for arms,

litary stores by an il .
nt in this behal.}t',. 7 offoerap

: taken, orders issued, sentences
»sed, detentions enforced, sums
confiscations made, sales
me before the commencement
‘¢, 1n 50 far as the same might
ud, passed, imposed, enforced,
done if this Regulation had
confirmed and made valid ;

' Government ang all persons
ority are hereby indemnifieq
ability in respect of such pro-
es, penalties, detentions, sums,
sales and acts to the extent

trol of the Governor of Bom-
ient' may declare that all or

this Regulation shal] not
vessel or class of vessels, and
e alter or vary any such

~H. R,

-No, 223 L, D.—28-10-1003, =500,

Nosh- v fores - et

| | 1902
+ REGULATION No. TV 0F

i ter realis-

ion to rov1de_for the bet.
A Re%:?;itz%nthegues known as Tirni, Bua a:}r];d
%?xk Talukdari in the Teri Tahsil of\‘N (133
District of Kohat in the North-Wes

Frontier Province.

nor General on the 18th Novem-

[ Received the assent of the Gm)erﬁe Gazette of India onjhe 291h

ber, 1902 ; published it
idem.]
\ time immemorial the Khan of
Wl’%gFEf?rS ftrl?gl time being has levied the ('il‘ues.;
known as tirni and bua in the estates ol\fi ttlzllf W::;
Tahsil of the District of' Kohat in the]d box th-g Vest
Frontier Provinetf,,t which are now held by _
han on istamrari tenure ; .
" and whereas the right to levy the said @uesd ht?s
from time to time been recognised and sa.ncffxone y
the Government and enforced by thg Courts ; .
and whereas the right of the said Khan ti(') _ tqu
the said dues has been disputed, and the rqzz hlsa(t1 }gir:
of the same by separate suit is attended wi i
and delay; )
cultaynd. WhereZS it is expedient to declare the rlggt
. of the said Khan to levy the said dues and to provi .3
for the effective and speedy reahs;%tlon of the sm{l
dues, and also of the hak talukdari payable to the
said Khan ;
1t is hereby enacted as follows :— . .
1. (1) This Regulation may be called the Teri Eggr:xt:zx&
. Dues Regulation, 1902 ; and o :
- (2) 1t extends to the Teri Tahsil of the District
. of Kohat in the North-West Frontier Province.
9. Inthis “Regulation, unless ﬂiere is anything Definitions,
repugnant in the subject or context,— , :
(a) the expressions ** estate,” ¢ landowner,,:
- % land-revenue’. and ,* Revenue-officer
* have

« [Price one anna and nine pies.]
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Powor to levy
tirni and
bua.

Rates of tigni
and bua.

Time of pay-
mont.

Realisation
in eage of
default,

han may levy tirni and bua, at rates no
those specified in the schedule,

by him on istamrari tenure,

4., The Local Government may,
the local official Gazette,—

arvest by harvest,. along with the insta]
land-revenue due to the said Khan.

6. Iacase of default under this Regulation the
amount of tirni, bua or h4

_said Khan may be realised, by order of a Revenua-
officer, as if it were an arrear of land~revenu_e.

Teri Dues. [RES. IV
" have the meanin
to them in the

_ Act,‘:'1887;

(%) “tirni” means the dyes
- Khan of Teri for the time

grazing of gsheep, goats and carmels b
the owners of the same in the estates held
by the said Khan on istamurari tenure ;

{¢) “bua’ means the house-tax payable to the
said Khan by non-agriculturists resident in
the estates held by the said Khan on
istamrari tenure ; and

(@) “hak talukdari” means the duag which the
said Khan is entitled to receive in respect
of land of which hoe is the superior land.
owner from the inferior landowneps thereof,
and which have been commuted, under
seotion 146 of {he Punjab Land-revenne
Act, 1887, into a fixed
land-reveaus, =

3. Subject to the

85 respeotively assigned
Punjab ®and-revenys

Payable to the
being for the

provisions of section 4, the said

£ oxceeding
in all the estateg held

by notification in

(2) fix for all or any of the said estates the rates,
not exceeding those specified as aforesaid,
ab which tirni and bua shall be leviable b
the said Khan therein respectively, and

(&) direct that the levy of the suid dues shall be
subject to such excepfions (if any) as it
may think fit,

5, Tirni, bua and hak talukdari shall be payabld,

ments of

k talukdari payable to the

- 7. With

Porcentage of the yy;4
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: - Protection of
( ution shall lie agalns'ﬁ any Revenue Revenue-offi-
9. No prosec L

in Civil s and bar
. | be brought in any il g nd
officer, ?nd no cstucl)g aanhya,tlhing d.one bt 1112.0%00(1 Oiril v
i Gou;g’ré?nie:gebe done under this Regulation.
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Ter Dugs, [REa. 1v, 1902.]

THE SCHEDULE B
Lisr op MAXIMUM Rareg,

(See seotion 3.)

Rates of tirni,

Rateg of bug,
Sheep an Rs. 5 Per 100 head, o) Rs. 2 Per  house Per
- other lban| R, Per 20 heaq per| harvegt, from 4] non-
lambs oy kidg harvegt, agrienltpyige €xcopt.
under six ing—
wonthg of age. .
‘ (@) Mullag and Brahman,
. Camelg over two | R, 1-8 per head per 0  perform religioug
Years of age, annum, duties in 1M0sques and tepy.
Ples, ang ,
"Camely OVer one | Anngg 12per.annum.
year of age,

Gcnrnment of India Contral Prinf.x‘ng Offco )y

0. 8341, p,.. 23-12-1901.%00-'-& R,
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STor M
AXIMUM RATES‘ o °
(See seetion 3.)

Per 100 hogq
Jer 20 ,f:ad' or JRs.

2
ad per ha,.Vest, Pe;_ honse Per

. ro
?grlcultnrjstsm all noy,.
ng— €Xcopt-

‘REGULATION No. T oF 1903

#

Regulation to assimilate the laws and re-
gulations in force in the village of Naranji
‘to those in force in the rest of the North-

‘West Frontier Province.

. [Received the assent of the Governor General on the 4tk
‘ January, 1908 ; published in the Gazette of India on the

duties ; 10tk sdem.)

) n
“Per annypy,, DPles, ang 08ques ang tem.

(%) ord;
rd:)na"y Isbourer,

no the sanction and approbation of the Secretary of

itate for India, has, by Proclamation under section
-8 of the Government of India Act, 1854, taken
under his immediate authority and management the
- village of Naranji, beretofore administered by the’
Lieuntenant-Governor of the Punjab, and has provided
for the administration thereof as part of the Kulachi
Tabsil of the Dera Ismail Khan District of the North-
West Frontier Province:
; And whereas it is provided by the said section
of the said Statute that, when any portion of terri-
tory is so dealt with as aforesaid, no law or regula-
tion in force at any such time as regards any such
portion of territory shall be altered or repealed except

in Council :

laws and regulations in force in the said village of
Naranji to those in foree in the rest of the North-
West Frontier Province :

It is hereby enacted as follows :—

1. (1) This Regulation may be called the Naranji
Law and Justice Regulation, 1903 ; and

(@) 1t extends to the village of Naraniji.
* - 2. On

Comn [ Price ong anna three pies.]

0, &3
41, D.-zs-u-m:.-aco---A R,

o

HEREAS the Governor General in Council, with -

by law or regulation made by the Governor General -

And whereas it is expedient to assimilate the

Short title-
and extent,




(rze. 1, 1908.] (Nar‘mjz‘ Zaw and Jusz,‘z'oe.)
'AppTligatigu' 2. On and with effect from the commencement |
f;’wlgl’,fé”' °" of this Regulation, North. Wegt %
regulationg

rontiep Pro-
Vince Law and Justjcg Regulation, 19

1 foree jp .

the Kulach; Othel law 0

1, and every VI
T regulation now in ¢ i
Tahsil and Tahsil of the

force in the Kulachj
- Dera Isma4l Khap Distriet, and eyep
Sﬁ,fﬁié’hiie= appointment, €r, scheme, Tule, bye- AW, notifies.
wuder, ion or forp, heretofore made op 18sued undep the saiq
Regulation op Under any gyah
tion ag aforesaiqd

Or reguyls.

- ‘illage of Naranj;
a8 part of the said talsi],

Govemment of India Cenirgl Printigg Oﬂice.-No. 583 L, p,

~20-1.1 903.%500-13. B,
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REGULATION No. IT oF 1903.

to amend the Peshawar Canals

A Regulation
' g Regulation, 1898.

the assent of the Governor General on the 12tk June,

all - Roceived .
fal APpPly to the Villagg ; I;eg la- L ecc’lzggé); and published sn the Gazette of India on the 20tk
ah ge of 1\man31 idem.]

VVHEREAS it is expedient to amend the Peshawar
Canals Regulation, 1898 ; It is hereby enacted as
follows :—
1. This Regulation may be called the Peshawar
' Canals (Amendment) Regulation, 1903.
9. After section 8 of the Peshawar Canals Regu- Insertion of
' lation, 1898, the following shall be inserted, namely :— g§¥ feetom

ty
“8A. (1) When a notification has been issued Rate for 5
under section 8 in respect of any scheduled canal, the T°%7ey of
Local Government may, by notification in the establish-
Gazette of India, direct that the cost of any establish- ment.
ment which it may be necessary to maintain for the
- control and management of the canal shall be
recovered from the right-holders of the canal, or any
class of such right-holders, by means of a rate of such
amount as may be specified in the notification.
(2) The rate shall be assessed by the Collector on
the basis of the land-revenue assessed or assessable on
such lands of the said right-holders or class of right-
holders as are irrigated from the canal, and shall be
recoverable as an arrear of land-revenue.
(3) The Local Government may direct that the
proceeds of the rate shall be credited to the fund
formed under section 8, sub-section (2), clause (d).
(4) While a rate under this section isin force in
respect of any scheduled canal, neither an occupier’s
rate nor an owner’s rate shall be levied under the
1873. Northern India Canal and Drainage Act, 1873, in
respect’of water supplied from such canal.”

Short title.

lco.~ \
No, 583 1,, D, —20-1-1903.-500—12 B

Government of India Ceutral Priating Office, No, 135 L, D.~6-7-1903. —500,—H, W. R.



REGULATION No. III oF 1903.

A Regulation to further amend the Upper
Burma Land and Revenue Regulation,

1889.

Received the assent of the Governor General on the 12th
: ec:f:me, 1903 ; published in the Gazelte of India on the 20tk
¢dem ; and in the Burma Gazette on the 11tk July, 1903.]

‘ "HEREAS it is expedient to further amend the
. ' Upper Burma ILand and Revenue Regulation,
1889 ; It is hereby enacted as follows :— -

1. This Regulation may be called the Upper
Burma Land and Revenue (Amendment) Regulation,
1903. '

2. In section 12, sub-section (1), of the Upper
Burma Land and Revenue Regulation, 1889, as
amended by subsequent enactments, for the words
“in cases in which a procedure is not prescribed by
this Regulation’’ the following words shall be sub-
stituted, namely :— :

889,

“and may by such rules confer upon any
Revenue-officer any power exercised by a
Civil Court in the trial of suits.”?

[Price ong anna.]

Government of India Central Printing Office —No. 180 L, D,—25-7.1903,~500,~H, W. B.
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Short title,

Amendment
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REGULATION No. IV oF 1903,

" A Regulation to repeal the Diwan’s Estate
Regulation, 1887.

Recesved the assent of the Governor General on the 25tk
August, 1903 ; _and publisked in the Gazette of India on
the 29th idem.]
HEREAS it is expedient to repeal the Diwan’s
887. Estate Regulation, 1887 ; It is hereby enacted as
“  follows :—
{. This Regulation may be called the Diwan’s gport titte.
; Fstate (Repealing) Regulation, 1803. ~
887. 9. The Diwan’s Estate Regulation, 1887, is hereby Repeal of

Regulation
repealed.. 111, 1887.

Qovernment of India Central Prluting Office==No, 245 L. D,—8-9-1003,—500,—W, D'R.
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| . REGULATION No. V or 1903

A Regulation further to amend the Upper
Burma Civil Courts Regulation, 1896.

[Received the assent of the Governor General on the 4tk
= November, 1903 ; published in the Gazette of India on the
' 7th idem ; and in the Burma Gazette on the 815t sdem.)

VW HEREAS it is expedient further to amend the
§10f1896. Upper Burma Civil Courts Regulation, 1896 ; It
: is hereby enacted as follows :—

1. (Z) This Regulation may be called the Upper Short title

Burma Civil Courts (Amendment) Regulation, 1903 ; and com-
and mencement.

(2) It shall come into force on such date as the

-Local Government may, by notification in the local.
official Gazette, appoint.

2. For section 13 of the Upper Burma Civil Courts Amendment

1of 1896,  Regulation, 1896, the following shall be substituted, of section13,

Regulation T .
namely :— of 1896.

“13. (1) In addition to the second appeals permis- Sscond

X1V of 1882, Sible under section 584 of the Code of Civil Procedure, 2 peals to ‘
a second appeal shall lie to the Court of the Judicial e Judicial
Commissioner from an appellate decree of a Court Commis-
subordinate thereto on any ground which would be a ®°"*"
good ground of appeal if the decree had been passed

in an original suit, whenever the decrce of the

appellate Court varies or reverses otherwise than as to

costs the decree of the Court below :

Provided that no such second appeal shall lie in
the case of a suit of the nature cognizable by a Court
of Small Causes under the Provincial Small Cause
IX of 1887. Courts Act, 1887, unless the value of the suit ex-
ceeds five hundred rupees.

,. (%) The
[Price One Anna and Three Pics.]




Repeal of
secticn 14,
Regulation I
of 1896,

Amend-
ment of Act
VII of 1870,
first sched-
ule, article
15, as appli-
oable to
Upper
Burma,

- * Upper Buyma Civil Courts. [REa, v, 1903.]

(@) The period of limitation for an appeal to the
Court of the Judicial Commissioner under this section
shall be ninety days, and in the computation of that
period and in all other respects the limitation of the

appeal shall be governed by the provisions of the
Indian Limitation Act, 1877.”

3. Section 14 of the Upper Burma Civil Courts
Regulation, 1896, is hereby repealed.

4. From article 15, as inserted by the Upper
Burma Civil Courts Regulation, 1896, in the first
schedule to the Court-fees Act, 1870, in its applica-
tion to Upper Burma, the words and figures “or

section 14 of the Upper Burma Civil Courts Regu-
lation, 1896, shall be omitted,

XV of 187
I of 1898,

I of 189,
VII of 1870,

«

No. 692 L. D,—11-12°1803,~500,~W, S, D'R

Government of India Central Printing Office,~
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1 appeal to the
ider this section
utation of that
mitation of the
ovisions of the

REGULATION No. I oF 1904,

[e]

A Regulation to provide for certain modifica~
tions in the Punjab Alienation of Land
Act, 1900, in its application to the North-

- West Frontier Province,

.. XV of
a Civil Courts e

Tof 1896,
by the Upper
B, 1}; the first Tof 1896, -
In 1ts applica- g

ud figures “op o
. Courts Regu-~

[Received the assent of the Governor General on the Srd June,
1904 ; published in the Gazette of India on the 11tk idem.]

VW HEREAS it is expedient to provide for certain

modifications in the Punjab Alienation of Land
K17 of Act, 1900, in so far as it extends to the North-West
1590. Frontier Province; It is hereby enacted as fol.

lows :—

1. The said Aot shall, in so far as it extends to the Modifica-
said province, be modified as follows, namely :— ope in Act

- (%) section 2, clause (1), section 8, sub-section (), 19%, :tli“)s‘
‘clause (b), and the proviso tosection 3, subs {3 Nerh.
section (1), shall be omitted, and ;}Ve;ht.

, ronitior

(é) in section 2, clause (3), after sub-clause (a), Provines.

the following sub-clause shall be inserted,

namely :—
“ (¢a) any rights-of-occupancy acquired
XVI of 1887, under the Puvjab Tenancy Act,
' 1887, the Hazara Tenancy Re-
v XIII of gulation, 1887, or the Agror
N/ 1887, Valley Regulation, 1891, as the
' 1V of 1891. case may be,” ,

'l903.-—500.—'w' S, D'R :

° .
Government of Indla, Central Printivg Office—No, 149 L, D,,~500—23.6-1904,
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111 of 1872,

11T of 1872,

11X of 1872,
: - clares that a settlement shall be made of the whole

(Price one anna and three pies.]
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REGULATION No. IT or 1904

A Regulation to provide for the apportionment
and recovery of expenses incurred by the
Government incertain settlement proceed-
ings taken under section 9 of the Sonthal
Parganas Settlement Regulation.

[Received the assent of the Governor General on the 8th August,
1904 ; published in the Gazette of India on the 13tk tdem ;
and in the Caleytta Gazetle on the 24th sdem.]

WHEREAS, under section 9 of the Sonthal Par-

ganas Settlement Regulation, the Lieutenant-
Governor of Bengal may declare that a settlement
shall be made of the whole or any part of the Sonthal
Parganas for the purpose of ascertaining and recording
the various interests and rights in the land to be so
brought under settlement, but no provision has been
made for the recovery of expenses incurred by the
Government in respect of such settlement; It is
hereby enacted as follows :—

1. (I) This Regulation may be called the S8onthal
Parganas Settlement Regulation, 1904 ; and

(2) It shall be read with, and taken as part of,
the Sonthal Parganas Settlement Regulation.

2. When, under section 9 of the Sonthal Parganas
Settlement Regulation, the Lieutenant-Governor de-

Short title .
and consiruo-
tion.

Apportion-
ment of
ezpenses, -
or any part of the Sonthal Parganas for the purpose

of ascertaining and recording the various interests

and rights in the land so to be brought under settle-

ment, he may, save when a settlement of land-revenue

is about to be made in respect of such land, order that

the whole or any part of the expenses incurred by the
Government in connection with such settlement, in-

cluding

4




Sonthal Parganas Settlement. [RrEa. I1I, 1904,

cluding the expenses of and incidental to any surveys
that may have been necessary, as also the expenses
that may be incurred from time to-time in the main-
tenance of boundary and other survey marks erected
: for the purposes of such settlement, shall be borne by
- < the owners, occupiers and 'village headmen of the
g ‘ land so brought under settlement, or by any one or
" more of them to the exclusion of the others or other of
them, in such manner and in such shares or propor-
tions as he may, having regard to all the circums=
stances of the case, deem just and equitable.

Provision 8. Where any such owner, occupier or village
i £ . RN )
s ~headman dies or transters his interest in the land so

or transfer  brought under settlement, or any part thereof, before
of interest i payment of the expenses ordered under section 2 to be
and settlad, ' . s
borne by him, the Deputy Commissioner may recover
the same from the representatives of the deceased
person or from the transferor, as the case may be, or
from the person in possession of the interest of the
deceased person or transteror or of any part thereof,
1. or from any of them, without prejudice to any agree-
ment as to how or in what proportion such expenses
are to be ultimately borne.

Mode of 4. Every sum of money due from any person
recoyery. under the provisions of this Regulation shall be re-
-coverable from him as an arrear of land-revenue,
fff%:é:ti‘;‘.’ 5. This Regulation shall be deemed to apply also
trospective’ 10 the case of any settlement under section 9 of the
-effect. Sonthal Parganas Settlement Regulation, which,

though begun, has not been completed before the
commencement of this Regulation. -

QGorernment of India Central Printing Office,—~No, 205 L, D,—5-9-0¢— 6¢0,~G, R.

111 of 1872.
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the expenses
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REGULATION No. ITI or 1904.

A Regulation further to amend the law relat-

dl;gezorffetﬁﬁ ing to the Tenancy of Land in the Hazara
any one or District. ;

's or other of [ Received the assent of the Governor General on the 7th Nov-

i Or propor- ember, 1904 ; and publisked in the Qazette of India on the
the circums= 12tk idem.]

le,

: i HEREAS itis expedient further to amend the

fh(;r 1533%3 Wlaw relating to theptenancy of land in the Hazara

reof, before District ; It is hereby enacted as follows :— ;

stion 2 to be 1. This Regulation may be called the Hazara

aay recover Tenancy (Amendment) Regulation, 1904.

e deceased 1 of 2. The Punjab Tenancy Act, 1887, as extended to

' may be, or the Hazara District by the Hazara Tenancy Regula-

arest of the
art thereof,

tion, 1887, shall be subject to the following further
modifications, namely :(—

Ny agreo- I.—After section 27 of the said Act the following
‘h expenses shall be inserted, namely :—

any person * Adjustment of cash-rents.

181l be re- ““27A. (1) Wherea tenant having a right of occu-
venue, pancy pays his rent entirely by a cash-rate on a
apply also recognised measure of area or by a cash-rent in gross
1 9 of the on his tenancy, ‘

n, which, 111 of 1873.

sefore the

and the land-revenue of the holding in which the
tenancy is situate is altered, ‘

a Revenue-officer having authority under section
56 of the Punjab Land-revenue Act, 1887, to detera
mine the land-revenue payable in respect of the seve-
ral holdings comprised in the estate in which the
tenancy is situate may, by written order,

Short title,

Further
modifications
in the -
Punjab
Tenancy
Act, 1887,
as extended
to the
Hazara
District.

Adjustment
of cash-
ronts,

subject to the provisions of this and other sections

of this Act, and either upon the application of such
tenant or, his landlord, or of his own motion,

enhance or reduce the rent payable by such tenant,
to such extent as may seem to such Revenue-officer

1o

[Price one anna three pies.]




to be equitable, or confirm such rent without making
any alteration therein, .

(2) When a Revenue-officer makes any order
under sub-section (1), he shall, unless he considers it
inexpedient to do so, state in the order—

(a) that the rent determined or confirmed under
that sub-section consists of the following
items, namely :—

(¢) the land-revenue of the tenancy,

(#%) the rates and cesses chargeable on
the tenancy, and

(¢47) an addition fixed in proportion to
the land-revenue of the fenancy;
and

(8) the amount of each such item.

(3) The rent determined or confirmed as aforesaid
shall be the rent payable in respect of the tenancy
until there is again an alteration of the land-revenue
thereof or of the rates or cesses chargeable thereon, or
until the rent is enhanced by a suit under this Act.

(4) A suit instituted for the enhancement of the
rent of any tenant to whom any order made wunder
sub-section (I) applies shall not be entertained unless
the land or some part of the land comprised in his

tenancy has become irrigated or flooded since the
date of such order.”

II.—After clause (@) of sub-section (1) of section

76 of the same Act the followmo shall be inserted,
namely :—~—

“(aa) proceedings under section 27A for the
adjustment of ¢ash-rents.”

2

Qovernment of India Central Printing Office, - No. 445 L, D.—18-11 1904 -800 -G, R,
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" REGULATION No. IV oF 1904

A Regulation to amend the Angul District
Regulation, 1894,

Received the assent of the Governor General on the 11¢% Nop-
L e:;z)ber, 1904 ; published in the Gazette of Imlm'on the 19t%
sdem ; and on the Calcutta Gazette on the 23rd idem.]

WHEREAS it is expedient to amend the Angul
District Regulation, 1894, iu manner hereinafter

appearing ; It is hereby enacted as follows :—

1, This Regulation may be called the Angul
District (Amendment) Regulation, 1904.

9. In section 2 of the Angul District Regulation,
1894, for the words  that portion of Killah Bod ” the
words “ the area *’ shall be substituted.

3. To sub-section (2) of section 3 of the said
Regulation the following shall be added, namely :—

“ Bzplanation.— Enactments which are not com-
prised in the Schedule, and which have not been ex-
tended as aforesaid, shall not be deemed to be in
force in the district of Angul or any part thereof

Jo Ry 1o

Short title.

Amendment
of section 2
of Regula-
tiou I of
1894.
Addition to

section 3.

merely on the ground that they are referred to in -

some enactment which is so in force.”

4. For the words ¢ Tahsildar ”” and ¢ Tahsildars,”
wherever they occur in the said Regulation, the words
“Sub-divisional Officer” and ‘Sub-divisional Offi-
cers ”’ respectively shall be substituted.

5. (1) For clause (¢) of section 10 of the said
Regulation thbe following shall be substituted,
namely ¢~ ‘ ’ '

“ (¢) © Deputy Collector and Deputy Magistrate ’

shall include any Sub-Deputy Colleetor
who is specially empowered by the Local
Government to discharge the. functions of
a ]?leputy Collector in the district of Angul;
and ”’.

(@) In

[Prise Two Annas and Three Pies.]
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““Tahsildar .

Amendment
of section 10,




Neow section
11.

Courts.

Repeal of
part of sec-
tion 12,

New section

Powers of
Courts.

(2) In clause (j) of tho same sechon, for the
words “ any such demand as is mentioned in clause (3)
the following shall be substituted, namely :—

“any demand due to the Government and aceru-

ing within the district of Angul”’.

6. For section 11 of the said Regulation the fol-

Angul.'

lowing shall be substituted, namely :—

“11, There shall ordinarily be the following
Courts in or for the district of Angul, and they shall
be subject to the general superintendence and control

of the Local Government :—

(1) the Court of the Honorary Magistrate or Bench

of Magistrates;

(2) the Court of the Deputy Collector and Deputy

Magistrate ;

(3) the Courts of the Sub-divisional Officers of
Angul and of the Khondmals;

(4) the Court of the Deputy Commissioner ;
(6) the Court of the Superintendent ; and
(6) the Court of the Commissioner of Excise.”

7. The words ¢ with the previous sanction of the
Governor General in Council,” in section 12 of the

said Regulation, are hereby repealed

8. For section 15 of the said Regulation the fol- :

lowing shall be substituted, namely :—

“156. (I) The Courts mentioned in section 11
shall ordinarily have the powers spec1ﬁed in the fol-

lowing table :—

[REG. 1V

Name of Court. | Revenus powers,

Criminal powers.

Civil powers,

1 2

1. The Court of
the Honorary
‘Magistrate or |-
Bench of
Magistrates.

The ordinary powers
of a Magistrate of
the third class, as
defined in the Code

of Criminal Pro-

cedure, 1898.

X1
Vo

X1

Vi

13

<<
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Angut. )

o Name of Court. Revenue powers, Criminal powers, Civil powers.
1 2 3 [ ]
2, The Court of | Powers corre- | The ordinary | Powers correspond.-

the Deputy
Collector and
Deputy Ma-
X1V of 1882. gistrate.
v of 1898.

8. The Courts
of the Sub-
divisional Offi-

cers of Angul
XIVof1882., and of the
Khondmals.
V of 1898.
IX of 1887,
4. The Court of
the Deputy
Commis-
sioner.
X1V of 1882,
V of 1808.
6. The Cowt of
the Superin-
6.
XIVot1gsg, ondom
V of 1898.

sponding to
t}I;ose ogf 2
Deputy Col-
lector under
any law for
the time be-
ing in force
in the district
of Angul.

Ditto.

Powers corre-
nding to
those of a
Collector on-’
der sny law
for the time
being in force
in the district
of Angul.

Powers corre-
spouding to
those of a

Board of Re-
venue under
any law for
the time

Commissioner
and of thel

powers of a Magis-
trate of the second
class, as defined
in the Code of
"Criminal  Proce-
dure, 1898.

The ordinary
powers of a Sub-
divisional Magis-
trate of the fivst
class, as defined
in the Code of
. Criminal  Proce-

dure, 1898.

ing to those of a
Civil Court, as de-
fined i tbe Code
of Civil Procedure,
to try original
civil suits of which
the value doss not
exceed one hundred
rupees.

Powers correspond-
ing to those of a
Civil Court, ag de-
fined in the Code
of Civil Procedure,
to try original
civil suits of which
the value does not:
exceed five hundred
rupees,

Powers of a Cowrt
of Small Causes

The ordiuary powers
of s Distriet Ma-
gistrate and of a
Sessions Judge, as
defined in the Code
of Criminal Pro-

cedure, 1898.

of a High OGourt,
ae defined in the
Code of Criminal
Procsdure, 1898,
except in regard
to oriminal pro-
ceedings against
European British

under the Pro-
vineial Swall
Cause Courts Act,
1887 ; the limit of
powers in each
case to be decided
by the Local Gov-
ernment,

Powors correspond-

Distirict Judge, a8
defired -in  the
Code of Civil Pro-
cedure, to try ori-
ginal civil suits
and appeals withe
out limit as re-
spects the value,
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Name of Court, Ravenue powers. COrimival powers, Civil powers.
'

being in force| subjects or persons
intbe district | jointly  charged
of Angul, ex-} with European
cept in mat-} British subjects.
ters relating
to excise,

6. The Court of | Powers in re- | The powers of a
the Commis- | gard to{ Commissioner un-
sioner of | matters relat- | der any law for
Exoige. ing to the| the time being in

administra- force in the dis-

tion of excise.| trict of Angul in
matters relating
to excise,

(2) The Local Government may, by votification

in the Caleutta Gazette,—

(@) confer upon any Court mentioned in column 1
of the foregoing table any further powers
in addition to those specified in respect of
such Court in that table, or

(b) withdraw from any such Court any of the
powers so specified, or

(¢) authorize the Board of Revenue to exercise
supervision and control over any such
Court in all or any matters relating to
revenue.”’

New section! 9. For section 39 of the said Regulation the

89 following shall be substituted, namely :—

Sale of ime “89. (1) The Sub-divisional Officer shall not pro-

g}‘;‘{,ﬁﬂ’;" -ceed against any immoveable property of a raiyat
unless and until he bas satisfied himself that the
raiyat has no moveable property by the sale of which
the sum due from him can be realised.

(2) No immoveable property of a raiyat shall be
sold without an order from the Deputy Commis-.
sioner,

(3) The Deputy Commissioner may - order either
the sale of such property or the ejectment of the
raiyat from his holding.”

10. After

4
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10. After section 41 of the said Regulation the

following shall be inserted, namely :—

“41A. Rent due to a sarbarakar who, under
the terms of the settlement made with him, has pre-
viously paid the amount thereof to the Government,
may be realised under this Chapter as if it were a
sum due to the Government,”

11. In section 42 of the said Regulation, before

‘the word *“ appoint ”’ the words * after consulting the

residents ’* shall be inserted.

12. For section 48 of the said Regulation the
following shall be substituted, namely :—
“43, (1) The Deputy Commissioner may, from
time to time, by written order,—
() declare any local area or group of dwellings
to be a village for the purposes of this
Chapter, and
(b) direct each house-holder of the village to
make a monthly or annual payment, in
money or in grain, or in both, of such
amount as may be fixed by the Deputy
Commissioner after consulting the residents,

for the salary and uniform of the village

chaukidar.

(2) The said payments shall be made to the head-
man, sarbarakar or other person appointed by the
Deputy Commissioner in this behalf.

(3) It shall be the duty of the person so appointed
to see that the said payments are punctually made,
and duly to account for the same; and any neglect

Neow section
41A,

Recovery of
rent due to
sarbarakars.

Amendment
of section 42.

New section

Constitution
of villages,
and realisa~
tion of
chaukidari
dues.

of such duty shall be punishable with fine which.

may extend to ten rupees.

(4) ALl arrears of the said payments may be
realised from the said house-holders, under the written

order of the Deputy Commissioner in each case, by.

sale of the defaulter’s moveable property.

(5) The Deputy Commissioner may authorise the -

Bub-divisional Officer to exercise all or any of his
powers undey this section.”

18. (1) In

b




Amendmoant
of section 47.

Angul. [REG. 1V, 1904.]

18. (1) In clause first of section 47 of the said
Regulation, after the words ** hurt, riot,” the following
shall be inserted, namely :— ‘

“ administering stupefying or intoxicating drugs
with intent to cause hurt, kidnapping, unlawful as-
sembly or violent affray "',

(@) In clause second of the same section, after the
word ‘“ offenders’’ the words ““ and escaped convicts”
shall be inserted, and after the word “ specified ” the
following shall be inserted, namely :—

‘“also any person against whom a hue and cry
has been raised of his having been concerned in any
such offence, whether such offence has been or is
being committed within or outside his village .

(3) To clause third of the same section the follow-
ing shall be added, namely :—

¢“the movements of any other person who may be -
lurking in such village without any ostensible means of

- subsistence or who cannot givea satisfactory account

New sections
644 and
548B.

Transfer of
tenures cr

holdings.

Ejectment of
tenanfs.

Amendment
of section 60.

of himself, and the permanent or temporary residence

in such village of any notorious receiver or vendor of
stolen property *’.

(4) In clause fourth of the same section, after
the words ¢suspicious characters” the words *“or
vagrants or wandering gangs ’’ shall be inserted.

14. Before section 55 of the said Regulation the
following sections shall be inserted, namely : — :

“54A. No transfer of a tenure or holding shall -
be valid without the consent of the Deputy Commis-
sioner or Sub-divisional Qfficer,”

*“54B. A tenant shall not be ejected from his
tenure or holding without an order of the Deputy
Commissioner.”’

15. In section 60 of the said Regulation, after the
word “and’ the words “except in so far as the
Local Government otherwise directs’ shall be inserted.

6

Government of India Central Printing Oce, = No, 443 L. D,—24-11.1094 ~500 ~A. R,




REG. IV, 1904.]

47 of the said
3" the following

xicating drugs
ng, unlawful as-

section, after the
caped convicts”’
‘gpecified ” the
a hue and cry
:oncerned in any
has been or is
s village .
;otion the follow-

son who may be -

itensible means of
sfactory account
porary residence
(ver or vendor of

me section, after
the words * or

be inserted.

id Regulation the

namely :—

‘e or holding shall

Deputy Commis-

ejected from his
:der of the Deputy

sgulation, after the
in so far as the
2? shall be inserted.

D, ~—24-11 1004 ~500-A. R,

Nc,‘;i ta (F{i’\r(‘fﬁ e

REGULATION No. V oF 1904.

R N

A Regulation to make better provision for the

Law relating to the Courts of Wards in
the North-West Frontier Province,

[Received the assent of the Governor Genmeral on the R24th

December, 1904 ; and published in the Gazelte of India on

the 31st sdem.]

WHEREAS it is expedient to make better provi-

sion for the Law relating to the Courts of Wards
in the territories for the time being administered by
the Chief Commissioner of the North-West Frontier
Province ; 1t is hereby enacted as follows :—

1. This Regulation may be called the North-West
Frontier Province Court of Wards Regulation, 1904.

2. The Punjab Court of Wards Act, 1903, shall
be in force in the territories for the time bein
administered by the Chief Commissioner of the Norti -
'West Frontier Province : '

Provided that—

(a) all references to the Punjab and to the Local
Government shall be construed as referring
to the territories for the time being admin-
istered by the Chief Commissioner of the
North-West Frontier Province and to the
said Chief Commissioner, respectively ;

() all references to the Financial Commissioner
shall be construed as referring to the
Revenue Commissioner, and the references
to the Commissioner of the Division in
section 4, sub-sections (2) and (3), shall
be deemed to be omitted ; and

(c) all.references to the Gazette shall be construed
as referring to the Gazette of India :

) Provided
[Price One Anna Three Pirs.] '
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“Bhort title.

Application
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Repeal of
sections 89
to 99,
Regulation
VII, 1901,

North- West Frontier Province [rEo. vV, 1904.]
Court of Wards.

Provided also that, for the purpose of facilitating
the application of the said Act, a Court may, subject
to the other provisions of this Regulation, construe it
with such further alteration, not affecting the sub-
stance, as may be necessary or proper to adapt it to
the matter before the Court,

8. (1) Sections 89 to 92 of the North-West
Frontier Province Law and Justice Regulation, 1901,
shall be repealed.

(2) Butall rules and appointments made, orders -

issued, authorities and powers conferred, farms and
leases granted, rights acquired, liabilities incurred and
other things done under the said sections shall, so far,
as may be, be deemed to have been respectively made,
issued, conferred, granted, acquired, incurred and done
under the provisions of the Punjab Court of Wards
Act, 1903, as applied by this Regulation. :
(3) Any enactment or document referring to the
said sections or any of them shall, so far as may be,
be construed as referring to the Punjab Court of

‘Wards Act, 1903, or the corresponding provisions’

thereof, as applied by this Regulation.

g o |
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REGULATION No. I oF 1905.

A Regulation to amend the "Ajmer Muni-
cipalities Regulation, 1886.
[Received the assent of the Governor Gencral on the 14th April,

1905 ; and published in the Gazette of India on the 22nd
idem.]

HEREAS it is expedient to amend the Ajmer
Municipalities Regulation, 1886; It is hereby
enacted as follows :— ’ A
1. This Regulation may be called the Ajmer Muni- Short title.
cipalities (Amendment) Regulation, 1905.
2. In section 128 of the Ajmer Municipalities Repeal of
Regulation, 1886, the words * at more than a walking P

pace’’ are hereby repealed. ge%%?gion

+
[Price one anna.]
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REGULATION No. IT o 1905.

A Rlegulation further to amend the Assam
Land and Revenue Regulation, 1886.

[Received the assent of the Governor General on the 14th June,
1905 ; published in the Gazette of Indig on the 17tk idem ;
and in the Assam Gazette on the 24tk tdem.]

WHEREAS it is expedient further to amend the
Assam Land and Revenue Regulation, 1886; It
is hereby enacted as follows:—

1. (1) This Regulation may be called the Assam
Land and Revenue (Amendment) Regulation, 1905 ;
and '

(@) It shall come into force in the whole or any
portion of the province of Assam on such dates and to
such extent as the Chief Commissioner may, by noti-
fication in the local official Gazette, appoint.

2. In this Regulation “section’ means a section
of the Assam Land and Revenue Regulation, 1886.

8. For section 12 the following shall be substi-
tuted, namely :—

“12. In the case of any land over which no person
has the rights of a proprietor, landholder or settle-
mw ent-holder under this Regulation, the Chief Com-
missioner may make rules to provide for—

(1) the disposal by way of grant; lease or other-
wise of such land,

(2) the ejectment of any person who has entered
into unauthorized occupation of such land,
and ‘

(B) the disposal of any crop raised, or any build-
ing or other construction erected, without
authority on sugh land.”

4. After

[Price one anna and nine pies.]
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ZLaid and Bevenue (Assam).  [REG. II
4. After section 53 the following shall be inserted, '
namely :— .

«53A. (1) Notwithstanding anything contained
in sections 50 to 53, where the Deputy Commissioner
has received information, otherwise than through an
application, of any such taking of possession or
assumption of charge as is referred fo in section 50,
he may make an order directing the registration of
the name of the person so taking possession or assum-
ing charge:

Provided that—

(¢) the information has been verified by local
inquiry made by an officer not below the
rank of an Assistant Settlement-officer, or

(b) notice has been published and an enquiry has
been held in the manner prescribed by
sections 52 and 53 as if an application for
registration had been received from the
person to whom the information relates.

(2) Where any person is aggrieved by an order
directing registration under this section which has
been made after verification of the information
received by local enquiry only, he may apply to the
Deputy Commissioner to have such order set aside,
and on receipt of such application the Deputy Com-
missioner shall cancel the registration and then pro-
ceed to publish the notice and hold the .enquiry pre-
seribed by sections 52 and b3 as if an application for
registration had been received from the person whose
name had been registered.”

5. For section 68 the following shall be substis
tuted, namely :—

_ “68. (I) When an arvear has acoerued, an addi-
tional charge by way of penalty not exceeding one
rupee may be levied. ’ .

- (@) If the arrear is not in respect of a perma-
nfantlyfsettled estate, the presoribed officer.may in his
discretion, before employing any of the processes for
enforcing -
4
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enforcing payment preseribed by this Chapter, issue
a notice of demand, calling on the defaulter to pay
the amount within a time specified :

Provided that, in such classes of cases, not being
cases in which an arrear has accrued in respect of a
permanently-settled estate, as the Chief Commissioner
may direct in this behalf, the prescribed officer shall
not employ any such process for enforcing payment
as aforesaid, until he has issued a notice of demand
and the defaulter has failed to pay the arrear within
the time specified in such notice.” '

6. After section 69 the following shall be inserted,
namely :~—

“ Attachment of defaulting estate.

69A. (1) When an arrear has accrued in respect
to a temporarily-settled estate, the Deputy Commis-
sioner, with the previous sanction of the Commis-
sioner, may attach the estate, and may take it under
his own management or may let it in farm.

(2) During the continuance of such attachment,
the settlement-holder shall be excluded from posses-
sion of the land attached, and the Deputy Commis-
sioner or the person to whom it is let in farm by the
Deputy Commissioner shall have all the rights of the
settlement-holder to manage the estate, and to realise
the rents and profits arising therefrom.

(8) The surplus profits of the estate, after defray-
ing the costs of attachment and of collection, shall be

applied, first, to the payment of any revenue becom- -

ing due in respect of such estate during the attach-
ment, and, next, to discharging the arrear for the
recovery of which the attachment was made.

(4) The attachment shall continue until the arrear
is paid or realised from the profits of the estate
attached, or the Deputy Commissioner reinstates the
settlement-holder in possession :

Provided that, without the sanction of the Chief
Commissicner, no attachment shall continue for a
longer period than five years,”

7. In

Insertion
of new

section after
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application
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Land and Revenue (Assam). [rEe. 11, 1905°

7. In sub-section (£) of section 90, after the words
“ Deputy Commissioner > the words ‘““may eject the
settlement-holder from possession and’® shall be
inserted.

8. After section 116 the following shall be
inserted, namely :—

“116A. As soon as may beafter the date on which
the partition takes effect under the last preceding
section, the Deputy Commissioner shall deliver to the
several sharers possession of the separate Jands allotted
to them, and for this purpose may, if necessary,

summarily eject any proprietor or landholder who
may refuse to vacate the same.”

9, After section 144 the following shall be in-
serted, namely :—

“144A. All rents, fees and royalties due to the
Government for the use or occupation of land or
water (whether the property of the Government or
not) or on account of any products thereof, and all
moneys falling due to Government under any grant,
lease, security bond, or contract which provides that
they shall be so recoverable, may be recovered under

this Regulation in the same manner as an arrear of
land-revenue.”

4
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I of 1896.

REGULATION No. III oF 1905.

A Regulation further to amend the Upper
Burma Civil Courts Regulation, 1896.

[Recetved the assent of the Governor Gemeral on the 21st July,
1905 ; publiskhed in the Gazette of India on the 29tk idem ;
and in the Buyma GQasette on the 19th August, 1905.]

HEREAS it is expedient further to amend the

Upper Burma Civil Courts Regulation, 1896 ; It
is hereby enacted as follows :—

1. (2) This Regulation may be called the Upper
Burma Civil Courts (Amendment) Regulation, 1905 ;
and

(2) It shall come into force on such date as the

 Local Government may, by notification in the local

I of 18986.

X1V of 1882.

official Gazette, appoint.

2. For section 15 of the Upper Burma Civil
Courts Regulation, 1896, the following shall be
substituted, namely :— .

«“15. (1) The Divisional Court may exercise, as
regards the Courts under its control, the same powers
of withdrawal, trial and transfer as are conferred by
section 25 of the Code of Civil Procedure on a
District Court.

(@) In addition to the powers referred to in sub-

~ section (I), a Divisional Court and a District Court

may, by order in writing, direct that any case or class
of cases which may be instituted in such Court, or in

‘any Court subordinate thereto, shall be disposed of by

an Additional Judge of such Court or by any other
Court subordinate thereto, or by an Additional Judge

of any such subordinate Court, as the case may be :
Provided that no direction under this section shall
empower any Court fo exercise jurisdiction beyond
the pecuniary limits of its jurisdiction.
~ (3) The

[Price one anna three pies.]
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Civil Courts (Upper Burma). [REG. 111, 1905.]

(8) The Court trying any suit withdrawn under
this section from a Court of Small Causesshall, for the
puorposes of the suit, be deemed to be a Court of Small
Causes.

(4) When a case has been withdrawn or trans-
ferred under section 25 of the Code of Civil Procedure XIVof 1882.
or under this section, any fees payable in such case
under the Court-fees Act, 1870, or under rules made VIIof 1870.
under this Act, shall be payable at the rates which
would have been applicable in the Court from which
the case has been withdrawn or transferred.”

f};ﬁg‘c‘gﬁfgg 8. For sub-sections (2), (3), (4) and (6) of section

Regulaion ~ 17 of the said Regulation the following shall be
1,1896. substituted, namely :—

¢ (2) The Judges of the Divisional, District, Sub-
divisional and Township Courts shall be appointed by
the Local Government.”

Government of India Central Printing Office,—~No. 333 I, D,~5-0-1608,~=50C==J, J. M,
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REGULATION No. TV or 1905,

A Regulation to amend the Ccorg Courts
Regulation, 1901,

[ Received the assent of the Governor Genmeral on the 29tk
August, 1905 ; published in the Gazette of India on the
2nd September, 1905 ; and in the Coorg District Gazette on
the 2nd October, 1905.]

WHEREAS it is expediant to amend the Coorg
Courts Regulation, 1901 ; It is hereby enacted as
follows :—

1. This Regulation may be calied the Coorg Courts
(Amendment) Regulation, 1905.

2. For sub-section (&) of section 15 of the Coorg
Courts Regulation, 1901, the following shall be sub-
stituted, namely :—

“(2) When an appeal or an application for
revision is preferred to the Judicial Commissioner in
respect of any decres or order which was passed by
him ia another capacity, or in which he is personally
interested, he shall, unless all the parties request him
to dispose of the case himself, transfer it for disposal
to the High Court at Madras, or to such officer as
the Governor General in Council may appoint to be
an additional Judicial Commissioner for {the disposal
thereof.”

3. In sub-section (3) of the said section, for the
words “ the appeal’ the words “any case’ shall be
substituted.

[Price one anna only,)
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. REGULATION No. I or 1906.

A Regulation further to amend the Northe
West Frontier Province Law and Justice
Regulation, 1901.

[Received the assent of the Governor General on the 26th
January, 1906 ; and published tn the Gazette of India on
the 8rd February, 1906.]

'W'H_EREAS it is expedient to amend the Norths
West Frontier Province Law and Justice Regu-
lation, 1901 ; It is hereby enacted as follows :—

1. This Regulation may be called the North-
West Frontier Province Law and Justice (Amend-
ment) Regulation, 1906.

2. After section 87 of the North-West Frontier
Province Law and Justice Regulation, 1901, the
following section shall be added, namely :—

““87A. (I) When an appeal or an application for
revision is preferred to the Judicial Commissioner in
respect of any decree or order which was passed by
him in another capacity, or in which he is personally
interested, he shall, unless all the parfies request
him to dispose of the case himself, transfer it for
disposal to the Chief Court of the Punjab at Lahore,
or to such officer as the Governor General in Council
may appoint to be an Additional Judicial Commis-
sioner for the disposal thereof.

(2) When an Additional Judicial Commissioner is
appointed under sub-section (1), he shall, in disposing
of any case transferred to him thereunder, have all the

Short title.

Addition of
new seotion
after section
87, Reg. VII,
1901,
Procedure
when Judge
is interested
in decree,

powers of the Judicial Commissioner under this

Regulation.”
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REGULATION No. II oF 1906.

A Regulation to make better provision for
the Law relating to pre-emption in the
North-West Frontier Province.

[Recesved the assent of the Governor General on the 27th Sept-

ember, 1906 ; and published in the Gazette of India on the
6tk October, 1906.]

:_WHEREAS it is expedient to make better provision

for the law relating to pre-emption in " the
territories” for the time being administered by the
Chief Commissioner of the North-West Frontier Pro-
vinee; It is hereby enacted as follows :— '

1. This Regulation may be called the North-West
Frontier Province Pre-emption Regulation, 1906.

‘2. The Punjab Pre-emption Act, 1905 (herein-
after referred to as “the said Act’’), shall be in force
in the territories for the time being administered by
the Chief Commissioner of the North-West Frontier
Province :

Provided that—

(a) the portions of the said Act specified in the

, first column of the Schedule shall, in their
application to the said territories, be con-
strued subject to the alterations indicated
in the second column of the said Schedule ;

(b) section 20, clauses (a): and (¢), section 21,

clauses (a) and (¢), and sections 26 and 27
of the said Act as hereby altered shall not
apply to- the districts of Peshawar and

. Kohat; , _
(0) all references in the said Act to the Local
* Government shall be construed as referring

Short title,

Apvlicaticn
of Punjab
Act 11 of
1905.

‘to the Chief Commissioner of the North-

‘West Frontier Province ; and
(d) all
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Repeals,

N.-W. Frontier Province Pre-emption. [B,EG. 11, 1906.]

(@) all reférences in the said Act to the Punjab

Provided also that, for the purpose of facilitating.

Alienation of Land Act, 1900, shall be
construed as referring tothat Act as modi-
fied in its application to the North-West
Frontier Provineé by Regulation .1 of
1904 :

the application of the said A.ct, a Court may, subject
to the other provisions of this Regulation, construe it
with such further alteration not affecting the sub-

stance as may be necessary or prop
the matter before the Court. ‘

8. Sub-scotion (2) of section 79 and section 87 of

the Punjab Land-revenue Act, 1887, and sections 34 XVIIof

to 41 of the North-West Fronfier Province Law and
Justice Regulation, 1901, shall be repealed.

Tae SCHEDULE.
[Section 2, provisos (a) and (8).]

ALTERATIONS IN PORTIONS OF THE PUNIAB PRU-DMPTION AcT

1905, as appriep To THE NorTH-Wrst FroNTiER ProOVINCE.®

Sections of Act.

Alterations,

. Section 1 (2)

Section 2 (1)
& Schedule,
Seotion 3 (1)

Section 12 (a)

Section 12 (o),
seeondly.
Section 14 {¢)

Section 16
Section 19 (1)
(a).

.

Section 21

Suhstitute ** (2) It extends to the torritories for the time -

being administered by the Chief Commissioner of the
North-West Frontier Province.”
Omit, :

Substitute forthe words “ or under any earlier law the
words and figures “ or the Hazara Tenancy Regulation,

1887, or the Agror Valley Regulation, 1891, or under any
other law or regulation”,

Insert after the word ‘‘entitled ” the words “by right of
blood relationship”. :

Substitute for the words “ patti or other subdivision” the
words “ kundi, tal, or other principal subdivision . ’
Substitute for the word “patti”, in both places where it

ocours, the words ** kundi, tal ”, : E
Substitute for the word “ chaupal*’ the word * hujra’’.
Substitute  (¢)-to deposit in Court snch sum as does not in

the apinion of the Court excecd the probable value of the
property or in the case of a right to redeem: property the
amount really due on the footing of the mortgage, or .
Omit in sub-section (1) the figure (1} and tnsert between

the word “finds’ and the word “that’ thelettor “(a)} ™ ;
and betwaen the word * or ''and the word *“that” the
lettor «(h) ", and substitute in subsection () for the figure

¢(2)* the letter ()",

v

er to adapt it to

XIII of
1900.

1887.
VII of 1007

e

2
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REGULATIQ}\'_T No. 1 oF 1907.

A Regulation for conferring power to prevent
persons from passing across the frontier out
of certain Districts and from entering, or
residing or travelling in, disturbed parts of
Upper Burma or the Hill District of
Arakan,

[Received the assent of the Governor Gemeral on the 282nd
February, 1907 ; published tn the Gazetie of India on the
2nd Marck, 1907 ;' and in the Burma Gazelte on the 16tk
Mareh, 1907.)

WHEREAS it is expedient that the Local Govern-
ment and certain of its officers should have author-
ity to prevent persons from passing out of certain

~parts of Upper Burma and the Hill District of Arakan

into foreign or unadministered territory or Shan or
Karenni States, and from entering, or residing or

‘travelling in, disturbed parts of Upper Burma or of

the Hill District of Arakan; It is hereby enacted as
follows :—

1. (1) This Regulation may be called the Upper
Burma and Arakan Hills Frontier Crossing and
Disturbed Districts Regulation, 1907.

(@) It extends to the whole of Upper Burma and
to the Hill District of Arakan ; and

(3) It shall come into force on such date as the
Local Government may, by notification in the local
official Gazette, appoint in this behalf.

2. A person warned in the manner hereinafter
provided shall not—

(@) pass from any local area which the Local Gov-
ernment may, by notification in the local
official Gazette, declare to be a ¢ notified
district” for the purposes of this Regula~
tion, across the frontier of, or across any
boundary +which the Local Government

. may, by such notification, declare to be
the

[Price one anno and stz pies.]

Title, extent
and com-
mencewent,

Warning
against pass-
ing fram a
notified
district into
foreign or
unadminise
tered terrie
tory, Bhan
or Karenni
Statos.
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Upper Burma and Arakan Hill Frontier Crossing.

Jonsequence

obedience to

[

the administrative boundary of, suéh
notified district, into any foreign terri-
tory or Shan or Karenni State or into any
territory beyond such boundary ; or,

(b) while a uotification under this clause is in

force, pass from any part of the territories
to which this Regulation extends into any
other part of those territories to which the
Local Government bhas, by notification in
the local official Gazette, declared this
clause to apply; or,

(c¢) while a notification under this clause is in

force, reside or travel in any part of
those territories to which the Local Gov-
ernment has, by notification in the local
official Gazette, applied this clause and
which is mentioned in the warning.

3. Every warning for the purpose of this Regula-
tion shail be in writing and shall,—
(@) if addressed to an individual, be signed by

the Commissioner of the division or
Deputy Commissioner of the district with-
in which the individual dwells or may be
found, and be served upon him in such
manner as the Local Government may by
general or special order preseribe ;

() if addressed fto a class of persons or to the

public generally, be published, with the
previous sanction of the Governor
General in Council,in the local official
Gazette and otherwise in such manner as
the Local Government may by general or
gpecial order direct.

4. (1) 1f any person to whom a warning served
or published under the last foregoing section is
addressed disobeys, or attempts to disobey, the warn-

(@) he shall be punished with fine which may

cxtend to five hundred rupecs ; and
(&) the
p2
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V of 1898,

Upper Burma and Arakan Hill Frontier Crossing.

¢5) the Local GQovernment may order him to
remove to such place within the territories
to which this Regulation extends as it
may direct in this behalf.

(@) If any person contravenes any order under
sub-section (1), clause (&), the Commissioner of the
division or Deputy Commissioner of the district
within which the person is dwelling or may be found
may cause him to be arrested and detained in custody
until he accepts his release upon such conditions as
the Local Government thinks fit to impose.

5. (1) If the Commissioner of the division or
Deputy Commissioner of the district within which
any person, whether a European British subject or
not, is dwelling or may be found, reasonably suspects
that the person intends to disobey a warning served
on bim or published in accordance with section 3,
the Commissioner or Deputy Commissioner may
require such security for his good behaviour for a
period not exceeding six months as the Commissioner
or Deputy Commissioner may deem sufficient.

(?) The provisions of the Code of Criminal Pro-
cedure, 1898, sections 112 to 126 (both inclusive),
and section 514 shall, so far as they can be made
applicable, apply to all cases under this section.

6. The Upper Burma Frontier Crossing and

. Disturbed Districts Regulation, 1887, and so much

of the Third Schedule to the Burma Laws Act, 1898,
a8 relates to the aforesaid Regulation, are hereby
repealed.

Government of Indla Central Printing Office, No, 624 h. D,—3-4-1908,~500-H, E,
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SEcTIONS.

108. Feeding animals on deleterious substances. °
109. Neglect of the rule of the road.
110. Driving vehicles without proper means of control or
without lights,
111. Discharging fire-arms, ete.
112. Control of elephants and camels.
113, Taking animals or vehicles along public roads.
114. Beating drum or sounding musical instrument.
116. Suffering animals to be at large,
116, Altering, obstructing or encroaching upon streets.
117, Quarrying, blasting, cutting timber or building.
118, Making or selling food when suffering from disease.
119. Disturbing direction-posts or lamps.
120. Destroying or defacing names or numbers.
121. Slaughtering animals contrary to section 65,
122, Slaughtering animals or conveying meat contrary to
notification under section 66.
123. Improper disposal of dead bodies of animals.
124. Burying or burning corpse contrary to section 69.
125. Carrying corpses by prohibited routes or so as to cause
annoyaunce. :
126. Selling article for human consumption of a nature
different from the article demanded.
127. Possession of article or animal unfit for human con-
sumption or adulterated drug.
128, Refusing to sell food or drink.
129. Cultivating, manuring or irrigating contrary to section
92.
130. Using places for certain trades without license.
131. Using places for offensive or dangerous trades after
prohibitory notice.
132. Soliciting for purposes of prostitution.
133, Disobedience to orders not punishable under any other
section. :
184. Prosecution to be suspended in certain cases.

CHAPTER VII.

ExTINCTION AND PREVENTION OF FIRE.

185, Establishment and maintenance of fire-brigade.
-186. Power of fire-brigade and other persons for suppression -
of fires, .
187, Powers subjeet to prescribed regulations, etc.
188, Operation of Chapter.

CHAPTER VIIIL




Lnees. 0

2ans of control or

lic roads.
istrument,

upon sfreets,

or building.

ag from disease,
mbers,

tion 65,

* meat contrary to
wnimals,

to section 69.

es or g0 as to cause
ption of a nature

it for human con-

contrary to section

1out license.
gerous trades after

on,
ble under any other

aln cases.

)F Fire,

fire-brigade.
rsons for suppression

lations, ete.

CHAPTER VIIL

[BEa. 1T

1907.] | Municipalities (Coorg)s

CHAPTER VIIL

ConrrorL.

SECTIONS.

139. Control by Commissioner.

140. Power to suspend action under Regulation.

141, Extraordinary powers of Commissioner in cases of
emergency.

142. Powers of Chief Commissioner in case of default of
committee.

143, Power of Chief Commissioner to supersede commibtee
in case of incompetency, persistent default or abuse

__of powers,

144, Power of Chief Commissioner to frame forms and
make rules,

145. General powers of Chief Commissioner.

CHAPTER IX,

SUPPLEMENTAL,

Notices.

146. Authentication, service and validity of notices.

147. Execution of acts required to be done by any notice.
148, Mode of giving notice to owner or occupier of property.
149. Publication of public notices.

Miseellaneous.

150. Recovery of costs of execution.

151. Compeusation out of municipal fund.

152. Powers and duties of police in respect of offences
against Regulation, and assistance to municipal
authorities. :

153. Initiation of prosecutions.

154. Power to compound offences.

155. Commissioner’s power to revise certain orders of com-
mittee.

156, No appeal to lie against any order unless expressly
provided for in the Regulation and all orders made in
appeal to be final.

167. Suspension of proceedings and prosecutions when the

" yevision of certain-orders is under contemplation.

158. Procedure for making rules or by-laws. o

159. Power to make rules regulating conservancy of reser-
voir and catchment avea.

160. Saving of Act XI of 1879. -

161. frotbels.
T




Manicipalities (Coorg). [REG. 1I

SECTIONS.
161, Brothels.

162. Power to except municipality from provisions of R'e-
gulation unsuited thereto. ‘

CHAPTER X.

Suarr Towns.

163. Constitution of notified areas.
164. Power for Chief Commissioner to impose taxation and
' regulate expenditure of proceeds thereof,
165. Application of Regulation to notified areas.
166, Effect of cancellation of notification issued wunder
section 163,

CHAPTER XI.

REepEaLs,
167. Repeals.




[REG. 1I

(4] .
provisions of Re-

pose taxation and
ereof.

| areas.

ion issued under

A.&‘.{,‘ 5

C?‘G(’B Repe |%l§3§7, 6 % L35, 7%1240,7
- F a1 25T
1?}1155§7J3%‘§£ﬂ/t’§%3§?7

A@,;};gfﬁ,%—;Q‘gli“‘f ” ’
Ao t527  pgewe per 1% DR

- REGULATION No. II oF 1907.

190%.]

A Regulation to make better provision for the
organization and administration of munici-
palities in Coorg.

([ Received the assent of the Governor Qeneral on the 28tk June,
1907 ; published in the Gazette of India on the 6th July,
1907 ; and in the Coorg District Gazetle on the 1st August,
1907.]

WHEREAS it is expedivent to make better provision
- 'V for the organization and administration of muni-
cipalities in Coorg; It is hereby enacted as fol-
lows :—

CHAPTER 1.

PRELIMINARY.

1. (1) This Regulation may be called the Coorg
Municipal Regulation, 1907 ; and

(2) It extends to the territories for the time being
administered by the Chief Commissioner of Coorg.

2. In this Regulation, unless there is anything
repugnant in the subject or context,—

(@) “municipality ”’ means a local area declared
by or under this Regulation to be a muni-
cipality : _

() “committee”’ means a municipal committee
established by or under this Regulation :

(c) “street’ includes any way, road, lane, square,
court, alley, passage or open space, whether
a thoroughfare or not, over which the
public have a right of way, and also the
roadway and footway over any public.
bridge or causeway ; '

Short title
and estent.

Definitions.

(@) “owner ”, used with reference to any building

or land, includes the person who'is receiv-
ing - the rent of the “building or . land,

whether

9,
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(Chapter I1.— Constitution of Municipalities.—Sec-
tion 3.)

(

whether on his own account or as agent or
trustee, or who would so receive the rent
if the building or land were let to a ten-
ant : '

(e) “prescribed” means prescribed by rules made
by the Chief Commissioner under this
Regulation :

(f) “tax’’ includes any toll, rate, cess, fee or
other impost leviable under this Regula-
tion : and

(9) “explosive’’ and * petrolenm ' have the
meanings assigned to them in the Indian
Explosives Act, 1884, and the Indian

Petroleum Act, 1899, respectively.

CHAPTER IIL

CONSTITUTION OF MUNICIPALITIES.

3. The Chief Commissioner may, by notification
in the local official Gazette and by such other means
as he may determine, signify his intention—

(@) to declare any town, or any group of towns,
in the immediate neighbourhood of one
another, a municipality under this Regula-
tion ;

(b) to include within a municipality any local
area in the vicinity of the same;

(¢) to exclude from a municipality any local area,

) comprised therein ; or
(d) to withdraw the whole area comprised in any

municipality from the operation of this
Regulation : '

Provided that, where any part of a local area
ment or part of a military cantonment, such notifica-

tion shall not be published without the previous
consent of the Governor General in Council.

IV of 1884,
VIII of 1899,

_affected by any such notification is a military canton--
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(Chapter II.—Constitution of Municipalities.—Sec-

[¢]

4. Every notification published under section 3 gga%ec’;ﬁo‘l’lf
shall define the limits of the local area to which it ynder section

refers. 8

5. (1) Any inhabitant of any part of a local area Sﬂ?‘é‘;‘;; of
defined in a notification published under section 3 Limits, or
may, if he objects to anything therein contained, aboliﬁipnlqi,
submit his objection in writing to the Chief Commis. ™"™¢P*
siover within six weeks from the date of the public-
ation of the notification, and the Chief Commissioner

shall take his objection into consideration.

(2) When six weeks from the date of the public-
ation of the notification have expired, the Chief Com-
missioner may, by a further notification in the local
official Gazette,— '

(@) declare the local area or any specified part
thereof to be a municipality under this
Regulation, or

(8) include the local area or any part thereof in
the munieipality or exclude it therefrom, or

(¢) withdraw the whole area comprised in the
municipality from the operation of this
_ Regulation,
as the case may be.

6. When a local area is included in a munici- Effectof

pality by a notification published under section 5, izgl‘ftmi in

sub-section (2), all rules and by-laws made, orders, maunicipality.

directions and motices issued, and powers conferred
and in force throughout the municipality at the time
when the local area is so included, shall apply there-
to unless the Chief Commissioner, in and by the
notification, otherwise directs. ‘

7. (1) When a local area is excluded from a muni- Effeot of

cipality by a notification published under section 5, {uding

s local area

_ sub-gection (2),— _ o .. from muvici: _
(a) this Regulation and all rules and by-laws {';‘;{‘ﬁg;;;ing_

made, orders, directions and notices issued, thole area

and powers conferred thereundor shall cease Lagivy from

to apply thereto ; Regulation.
(b) the

11

e R S
e e e
P

R A ez e

T T

e o G B 0




\ Municipalities (Coorg). (REG. LI
(Chapter II1.—Organization of Committees.—Sec=
tion 8.) .
(b) the Chief Commissioner shall, after .consult-
. ing the committee, frame a scheme deter-
mining what portion of the balance of the
municipal school and hospital funds and
other property vested in the committee
shall vest in His Majesty for the benefit of
the inhabitants of the local area, and in
what manner the liabilities of the com-
mittee shall be apportioned between the
committee and the Secretary of State for
India in Counecil ; and, on the publication
of such scheme in the local official Gazette,
such property and liabilities shall vest and
be apportioned accordingly.

(2) When the whole area comprised in any muni-
cipality is withdrawn from the operation of this Regu-
lation by a notification published under section 5, sub-
section (2), this Regulation and all rules and hy-laws
made, orders, directions and notices issued, and powers
conferred thereunder, shall cease to apply thereto;
and the balance of the municipal fund and all other
property at the time of the issue of the notification
vested in the committee shall vest in His Majesty,
and the liabilities of the committee shall be transferred
to the Secretary of State for India in Council.

(3) All property vested in His Majesty under this
section shall be applied, under the orders of the Chief
Commissioner, to the discharge of the liabilities
imposed on the Secretary of State for India in Council
thereby or for the promotion of the safety, health,

welfare or convenience of the inhabitants of the area
affected.

CHAPTER III.

 ORGANIZATION oF COMMITTEES, .

Numbér and
appointment

Constitution of Committees.
8. (1) There shall be established for each munici
pality

@
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(Chapter III.—Organization of Committees.—Sec-
' tions 9-10.) _

pality a committes having authority over that muni-
cipality and cousisting of such number of members,
not less than five, as may be prescribed.

(2) Such members may be appointed, in the pre-
scribed manner, by nomination or by election, or some
by nomination and some by election.

(3) Not less than two-fifths of the members of a
committee shall be persons other than salaried officers
of the Government.

(4) Every appointment of a member shall be
notified in the local official Gazette.

9. (I) Where a member of a committee. is
appointed by virtue of office, the person for the time
being holding the office shall be a member until the
Chief Commissioner otherwise directs.

(2) Every member of a committee appointed
otherwise than by virtue of office shall be a member
for the prescribed term, which may be so fixed as to
provide for the retirement of members by rotation,
but shall not exceed three years.

(8) An outgoing member shall, if otherwise qua-
lified, be eligible for reappointment.

(4) Any member of a commitfee wishing to resign
shall forward his written resignation through the
president of the committee to the Commissioner, and
he shall be deemed to have vacated his seat when the
acceptance of his resignation by the Chief Commis-
sioner has been communicated to the committee.

10. Every committee shall be a body corporate by
the name of the municipal committee of its munici-
pality, shall have perpetual succession and a common
seal, with power to acquire and hold property, both
moveable and immoveable, to transfer any property
held by it, and to contract aud to do all other things
necessary for the purposes of its constitution, and may
sue and be sued in its corporate name:

each munici-
pality

of members
of committee.

Term of
office of
members.

Incorpora-
tion of
committee,

~ Provided that no committee shall transfer any
immoveable property except in pursuance of a reso-
lution

13
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lution passed at a special meeting and approved by
the Chief Commissioner.

11. Every member of a committeeshall be deemed
to be a municipal commissioner within the meaning
of any enactment for the time being in force.

12. (1) There shall be a president and vice-presi-
dent of every committee.

(@) The Chief Commissioner may appoint any
person, whether a member of the committee or not, to
be president or vice-president, or may authorize any
committee to elect, in the prescribed manner, its pre-
sident or vice-president, or both,

(3) The election of a president or vice-president
shall not be valid until it has been confirmed by the
Chief Commissioner and has been nofified in the local
official Gazette.

(4) A president and vice-president shall hold office
for the preseribed term.

(5) Where a person not already a member of the

committee is appointed or elected president or vice-

president, he shall, notwithstanding anything in the
foregoing sections, become a member of the com-
mittee by virtue of his appointment or election, and
shall continue tobs a member so long as he holds office
as president or vice-president.

18. The Chief Commissioner may, at any time,
remove the president, vice-president or any member
of a committee—

* (a) if he refuses to act or becomes. incapable of
acting, or is declared insolvent, or is
convicted of any such offence, or sub-
jected by a Criminal Court to any such
order as implies, in the opinion of the Chief
Commissioner, a defect of character which
unfits him to be the president or vice-

president-or-a-member-of the committee ;
(&) if he, without-an excuse sufficient in the

opinion
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(Chapter III.— Organization of Committees.—Sec-
tions 14-17.)

» opinion of the Chief Commissioner, absents
himself for more than three consecutive
months from the meetings of the com-
mittee or of a sub-committee of which he
is a member; or

(¢) if his continuance in office is, in the opinion

of the Chief Commissioner, undesirable in
the interests of the public or of the muni-
cipality.

14, The Chief Commissioner may, by notification
in the local official Gazette, delegate to the Com-
missioner in respect of any specified municipality
or municipalities in his jurisdiction all or any of the
powers and functions of the Chief Commissioner in
respect of the appointment or resignation of a presi-
dent, vice-president or any member of a committee.

Conduct of Business.

15. (1) A meeting of a committee shall be either
ordinary or special.

(2) Any business may be transacted at an ordinary
meeting unless it is required by or under this Regu-
lation to be transacted at a special meeting.

16. (1) Every committee shall meet for the trans-
action of business at least once in every month at
such time and place as may, from time to time, be
fixed by by-laws made under section 21.

(2) The president or, in his absence or during the
& 3 . .
vacancy of his office, the vice-president may, when-
ever he thinks fit, and shall on a requisition made in
writing by not less than one-fifth of the members of
the committee, convene either an ordinary or a
special meeting at any other time.

17. (I) At every meeting of a committee the
president, if present, shall preside as chairman,

(2) If, when any meeting is held, the office of

Delegation
of powers.

Ordinary and
special meet-
ings.

Time and
place for
holding
meetings.

Chairman of
meeting.

president is vacant or the president is absent from

joient in the
opinion

the meeting and the vice-president is present, the
vice-president shall preside as chairman. :
(3 In

- b
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(O’kapter 111~ Organization of Committees.—Sec-
tions 18-21,)

(3) In’any case not provided for by sub-section (1)
or sub-section (2), the members present shall elect
one of their number to be chairman of the meeting.

18. (1) The quorum necessary for the transac-
tion of business at a special meeting of a committee
shall be one-half of the members of the committee.

(&) The quorum necessary for the transaction of
business at an ordinary meeting of a committee shall
be such number or proportion of the members of the
committee as may, from time to time, be fixed by
by-laws made under section 21, but shall be not less
than three :

Provided that, if at any ordinary or special meeting
of the committee a quorum is not present, the chair-
man shall adjourn the meeting to such other day as

"he thinks fit, and the business which would have been

brought before the original meeting, if there had
been a quorum present, shall be brought before, and

transacted at, the adjourned meeting, whether there

is a quorum present thereat or not.

19. Save as otherwise provided by or under this
Regulation, all questions brought before any meeting
of a committee shall be decided by a majority of the
votes of the members present, and, in the case of an
equality of votes, the chairman of the meeting shall
have a second or casting vote.

20. (1) Minutes of the proceedings at each meet-
ing of a committee shall be recorded in a book to be
kept for the purpose, shall be signed by the chair.
man of the meeting or of the next ensuing meeting,
shall be published in the manner prescribed, and
shall, at all reasonable times and without charge, be
open to the inspection of any inhabitant of the muni-
cipality.

By-laws for

(2) A copy of every resolution passed by a com-
mittee at a meeting shall, within six days from the
date of the meeting, be forwarded to the Commis-
sioner.

21 (1) A committee may, from time to time,
&f
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at a speoial meeting make by-laws consistent with
this Regulation and the rules thereunder for regu-
lating—

(a) the time and place of its meetings ;

() the conduct of its business;

(¢) the quorum necessary for the transaction of
business at ordinary meetings ;

(d) the division of duties among its members, the
formation of sub-committees, and the
powers te be exercised by sub-committees
or by such members as are primarily re-
sponsible for the current executive adminis-
tration, whether presidents, vice-presi-
dents, members of sub-committees or indi-
vidual members ;

(e) the duties and salaries of its officers and
servants ;

(f) the persons by whom receipts may begranted
on its behalf for money received under
this Regulation ; and

(9) other similar matters.

(2) No by-law made under this section shall take
effect until it has been confirmed by the Ohief Com-
missioner.

22. In cases of emergency the president or, in his
absence or during the vacancy of his office, a vice-
president may direot the execution of any work or
the doing of any act which the committee is
empowered to execute or do, and the immediate
execution or doing of which is, in his opinion, neces-
sary for the service or safety of the public, and may

conduct of
business, -

Extraordin.
ary powers
of president
and vice-
president
1n case of
emergency.

assed by a com-
days from the
to. the Commis-

time to time,
at

direct that the expense of “executing such—work—or
doing such act shall be paid from the municipal

fund :

Provided that—

(¢) he shall not act under this section in contra-
* vention

B 17
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46
vention of any order of the committee ;
and

(b) every direction given under this section shall
be reported to the next following meeting
of committee.

Joint Commitiees.

23. (1) A committee may, from time to time,
concur with any other committee, or with a district
council, or with an independent local board, or with a
cantonment authority, or with more than one such
committee, council, board or authority, in appointing
out of their respective bodies a joint committee for
any purpose in which they are jointly interested, and
in appointing a chairman of the joint committes, and
in delegating to any such joint committee any power
which might be exercised by either or any of the
committees, councils, boards or authorities, and in
framing and modifying regulations as to the proceed-
ings of any such joint committee, and as to the con-
duct of correspondence relating to the purpose for
which the joint committee is appointed.

(2) Where any difference of opinion arises between
committees, councils, boards or authorities acting
under this seetion, the decision thereon of the Com-
missioner shall be final,

Defects in Constitution and Irregularities.

24, Anything done or any proceedings taken
under this Regulation shall not he questioned on
account of any vacancy in a committee or joint com-
mittee, or on account of any defect or irregularity not
affecting the merits of the case. '

Appointment - -
of seoretary.

18

Officers and Servants. ,
25, (1) Every committee shall, from time to time,
o at
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tions 26-27.)

ai 4 special meeting and subject to the approval of
the Chief Commissioner, appoint one or more of its
members, or, with the sanction of the Chief Commis-
sioner, any other person or persons, to be its secretary
or secretaries, and may, at a like meeting and subject
to the like approval, remove any person so appointed.

(2) A committee may, with the previous sanction
of the Chief Commissioner, assign to a secretary such
salary as the committee thinks fit:

Provided that, where a member of the committee
is appointed to be secretary, he shall receive no re-
muneration in respect of his services.

26. Subject to the other provisions of the Regula-
tion and to the qualifications prescribed in the case of
persons appointed to offices requiring professional

skill, a committee may employ, in addition to its sec-

retary, such other officers and servants as may be
necessary or proper for the efficient execution of its
duties, and may assign to such officers and servants
such salaries as it thinks fit.

27. (1) 1f, in the opinion of the Commissioner,
the number of persons employed by a committee as
officers or servants, or whom the committee propose to
employ as such, or the salaries assigned by the com-
mittee to those persons or any of them, are excessive,
the committee shall, on the requisition of the Com-
missioner, within such time as may be fixed by the
Commissioner in this behalf, reduce the number of
those persons or their salaries, as the case may be.

(2) If, in the opinion of the Commissioner, any
person employed by a committee as an officer or
servant is by reason of bad character, incompctence or
idleness, or for any other sufficient reason, not fit to
be retained in the service of the committee, the com-~

within one month from the date of receipt of such
requisition, dispense with the services of such person :

Provided that, before makingany such requisition,

the
B2 19
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tions 28-29.)

the Commissioner shall call upon the officer or servant
concerned to show cause why such requisition should
not be made.

(8) The committee to whom a requisition is made
under sub-section (1), and any person whose services
are dispensed with in compliance with a requisition
under sub-section (2), may appeal to the Chief Com-
missioner, whose decision shall be final :

Provided that no person removed in compliance
with a requisition made under sub-section () shall
have any right of appeal.

28. In the case of a Government official a com-
mittee may,—

(z) where his services are wholly lent to it, sub-
scribe for his pension or gratuity and leave-
allowances in accordance with the Civil
Service Regulations for the time being in
foree ; and '

(i) where he devotes only a part of his time
to the performance of duties in behalf
of the committee, make a contribution
on account of his pension or gratuity
and leave-allowances in such propor-
tion as may be determined by the Govern-
ment, ‘

20. In the case of an officer or servant not being
a Government official, a committes may—

(¢) grant him leave-allowances and, where his
monthly pay is less than ten rupees, a
gratuity ; and, :

(b) with the general or special sanction of the
Chief Commissioner,—

(¢) subscribe on his behalf for pension or

tions for the time being in force; or
(#¢) purchase

gra tﬁi‘ti“'ﬂﬁd‘é 7 the Civil Service.- Regula- |
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*

(i3) purchase for him from the Government or
otherwise an annuity on his retirement :
Provided that no leave-allowance, pension, gratuity

or annuity shall exceed the sum to which, under the
Civil Service Regulations for the time being in force,

‘the officer or servant would be entitled if the service

had been service under Government.

Contracts.
80. (1) A committee may delegate to one or more

“of its members or to a secretary the power of entering

on its behalf into any particular contract whereof the
value or amount does not exceed two hundred rupees

-or intoany class of such contracts.

(2) A contract whereof the value or amount
exceeds two hundred rupees shall not be entered into
until it has been sanctioned by the committee at a
meeting.

81. (1) Every contract made by or on behalf of a
committee whereof the value or amount exceeds fifty
rupees shall be in writing.

Authority
to contract.

Mode of

entering into .

contracts.

(2) Every such contract shall be signed by the .

president or vice-president and a secretary :

Provided that the committee may delegate to one
or more of its members or to a secretary the power
of signing any contracts which he or they is or are
empowered to enter into under section 80, sub-sec-
tion (1).

"(3) If a contract to which this section applies is

entered into otherwise than in conformity therewith, .

it shall not be binding on the committee,

32. (I) If any member, officer or servant of a
committee is, otherwise than with the written per-
mission of the Commissioner, directly or indirecttly
interested in any contract made with the committee
he shall be deemed to have committed an oﬁ’encé

XLV of 1860, under section 168 of the Indian Penal Code. '

9 A
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(2) A person shall not, by reason of being a share-
bolder in, or member of, any incorporated or registered
company, be deemed to be interested in any contract
entered into between the company and the committee,
but he shall not take part in any proceedings of the
committee relating to any such contract.

Privileges and Liabilities.

38. (1) No suit shall be instituted against a com-
mittee or any of its officers or servants or any person
acting under its direction for anything done or pur-
porting to be done under this Regulation, until the
expiration of two months next after notice in writing,
stating the cause of action, the name and place of
abode of the intending plaintiff and the relief which
he claims, has been, in the case of a committee, deli-
vered or left at its office, and, in the case of any such
officer, servant or person as aforesaid, delivered to him
or left at his office or usual place of abode.

(2) Every such suit shall be dismissed unless it is
instituted within six months from the date of the
accrual of the alleged cause of action and service of
such notice as aforesaid is admitted or proved.

(3) Where it is proved to the satisfaction of the
Court that before the suit was instituted tender of
sufficient amends had been made to the plaintiff, the
plaintiff shall not recover his costs nor any relief not
included in such tender, and shall defray the costs of
the defendant in the suit.

(4) Nothing in this section shall be deemed to
apply to any suit instituted under section 54 of the
¢ Relief Act, 187%7.

84. Every person shall be liable for the loss, waste
or misapplication of any money or other property
belonging to, or under the control of, the committee,
if such loss, waste or misapplication is a direct conse-

T 1877,

quence

22
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(Chapter 1V.—Tazation and Municipal Fund.—
Section 35.)

quence of his neglect or misconduct while a r.nember

of the committee, and a suit for compensation for

the same may be instituted against him by the com-

mittee, with the previous saunction of the Commis-

sioner,or by the Secretary of State for India in Council.

CHAPTER IV.
TAXATION AND MUNICIPAL FUND.
Taxation.

85. Subject to any general rules or special orders Tazes which
which the Governor General in Council may make in ;";gol“:d_
this behaif, a committee may, for the purposes of
this Regulation, impose, with the sanction hereinafter
specified in each case and in the manner vequired

by section 88, any of the following taxes, namely :—
(a) with the previous sanction of the Chief Com-
missioner,—

(i) a tax on houses, buildings or lands
situate within the limits of the
muuicipality, not exceeding seven
and a half per centum of the gross
-annual letting value of the houses,
buildings or lands;

(ii) a tax on persons occupying houses,
buildings or lands within the limits
of the municipality according to
their circumstances and property
within those limits ; -

~ (iii) a tax on persons exercising any pro-
- T-oE-1877.... e fession or-art, or carrying on any

{

trade or calling, within the limits

of the municipality ; .

(iv) atax on all or any vchicles or animals

: | used for riding, driving, draught
- ' or
' ' 28
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wicipal Fund,—
Section 36.) '

or burden or on dogs, where such
vehicles, animals or dogs are kept
within the limits of the muuici-
pality ;

(v) a tax on vehicles and animals used as

(vi) an octroi on

aforesaid entering the limits of the

municipality, and on hoats moored
within those limits ;

goods or animals brought
within the limits of the munici-
pality for consumption or use within
those limits ;

(vii) market-dues on persons using an

building, structure, market, bazap
or ganj belonging to or under the
control of the committee, or expos-

ing goods for sale in any place

belonging to or under the control of

the Government or the committee s

(viii) fees on the registration of cattle sold

(ix) a

within the limits of th
pality ;

latrine or conservancy tax upon
private latrines or cess-
Premises or compounds cleanged by

municipal servants or a tax for the
maintenance
and :

(%) a water-rate where water issu
the committee ; and,

e munici-

pools or upon

of public latrines;

Pplied by

(6) with the previous sanction of the Chief Com-

missioner and of the Gover
Council, any tax not authorized under clause

(a)

36. () In an

oE-Governs
ment houses

“imposed under
tax shall b
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occupation of any houses, buildings or lands,

Sections 37-38.)

Fund.—

the or buildings
in certain

property of His Majesty; but a rate not exceeding cages,

seven and a half per centum ma

y be assessed on the

annual value of such houses, buildings or lands, and

such rate shall be payable by the Government.

(2) For the purposes of sub-section (I), the annual
value shall be deemed to be the gross annual rental at
which the houses, buildings or lands may be reasonably

expected to let :

Provided that, where the actual cost of erecting
any such house or building can be ascertained or
estimated, the annual value of such house or building
shall, in no case, be deemed to exceed an amount
which would be equal to seven and a half per centum

- on such cost, in addition to a reasonable ground-rent

for the land on which such house or building has

been erected.

37. In assessing the amount of any latrine or con- Limitation
servancy tax upon private latrines or cess-pools or upon taxesin

upon premises or compounds cleansed by municipal

certain cases.

servants or a water-rate, under section 35, clause (a),
sub-head (ix) or sub-head (x), regard shall be had to
what is actually expended on the service rendered, or

on the water supplied, as the case may be.

38. (I) A committee may resolve at a specia] Procedurein

imposing

meeting to propose the imposition of any tax for the taxes.
purposes of this Regulation.

(2) Where a resolution has been passed under sub-
section (1), the committee shall publish, in the pre-
scribed manner, a notice defining the class of persons
or desoription of property proposed to be taxed, the
amount or rate of the tax to be imposed, and the system
of assessment to be adopted. '
3y -Any-inhabitant-of-the-municipality -objecting
to the proposed tax may, within one month from the
publication of the notice, submit his objection in
writing to the committee, and the committee shall, at a
special meeting, take his objection into consideration.

(4) Where

25
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(Chapter 1IV.—Tazation and Municipal Fund.—
Section 39.)

(4) Where no objection is submitted as aforesaid,
or where the objections so submitted, having been
considered by the committee, are deemed insufficient,
the committee may forward its proposals to the Chief
Commissioner with the objections (if any) so sub-
mitted.

(5) The Chief Commissioner may, on receiving
the proposals of the committee, sanction the same, or
refuse to sanction them, or sanction them subjeet to
such modifications as he may think fit, or return them .
to the committee for further consideration.

(6) Where the Chief Commissioner sanctions any
proposals which, undor section 35, clause (b), require
the further sanction of the Governor General in
Council, he shall submit them to the Governor
General in Council, with the objections (if any)
received through the committee; and the Governor
General in Council may sanction them, or refuse to
sanction them, or sanction them subject to such
modifications as he may think fit, or return them to
the Chief Commissioner for further consideration.

(7) No modification affecting the substance shall
be made under sub-section (5) or sub-section (6)
unless and until the modification has been accepted by
the committee at a special meeting.

(8) Where any proposals for taxation have been
sanctioned under sub-section (5) or sub-section (6)
by the Chief Commissioner or by the Chief Commis-
sioner and the Governor General in Council, as the
case may be, the Chief Commissioner may, by
notification in the local official Gazette, direct the -
imposition of the tax as sanctioned from such date
as may be specified in the notification, and may
by rule determine the authority by which the initial
assessments shall be fixed, and thereupon the tax

Tax not in-
valid for
defect of
form,

[ IS¢ F RREAVAV LS S RTAEE =3

39. A tax imposed under this Regulation shall
not be invalid for defect of form; and, where any

property
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(Chapter IV.—Taxation and Muynicipal Fund.—

Sections 40-43.) l
property is described for the purpose of assessing any l
such tax, it shall be sufficient to describe it so that

it shall be generally known, and it shall not be

necessary to name the owner or occupier.

40. A committee, by a resolution passed at & power o I
special meeting and confirmed by the Chief Commis- c(t);m‘[‘]:ift:: to
sioner, may abolish or reduce any tax imposed under 3’3 > |
this Regulation, or suspend the operation of any taxX exempt from |
within any part of the municipality for any specified ta=- 1
period, or exempt in whole or in part from the pay- |
ment of any tax any person or class of persons or any i
property or description of property.

5
i
41. The Chief Commissioner may, for reasons to Power of {

: Chief Com- i
be recorded, exercise the powers conferred on a com- ;& %
mittee by section 40. abolish or

' reduce tax.

42. (I) A committee may, by notice, call npon Duty of
any inhabitant of the municipalily to furnish within f;};:‘f;’;;*fn .
a reasonable time such information as may be neces- ation regard-

sary in order to agocrtain - ing liahility
to taxation.

(#¢) whether such inhabitant is liable to pay any
tax imposed under this Regulation ; and

(6) the amount at which he should be assessed.

(2) Where any inhabitant called upon to furnish
information in pursuance of sub-section (I) omits to
furnish it, or furnishes information which is untrue,
and which he knows or believes to be untrue or which
he does not believe to be true, he shall be punishable
with fine which may extend to one hundred rupees.

43. (1) Arrears of any tax may, on the applica- Recovery of -

ch the initial
apon the tax
0 specified.

rulation shall
l, where any

property

__tion of £ mmittee or of some person authorized ****

generally or specially by the committee in this behalf
to a Magistrate having jurisdiction within the limits of
the munijcipality, be recovered, with any sum leviable
on account of court-fees or the prescribed process-fees,
and with interest at the rate of twelve and a half per
centum per annum, by distress and sale of any move.

able
27
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(Chapter IV.—Taxation and Municipal Fund.—
Section 43.)

able property belonging to the defaulter within the

limits of such Magistrate’s jurisdiction :

Provided that no interest shall be so recovered in
any case in which the Magistrate, for reasons to be

recorded in writing, considers it inexpedient that
interest should be charged,

(2) Where the arrears are due in respect of immove-
able property, they shall, subject to any claim on
behalt of His Majesty, be a first charge on the
property and shall be recoverable, on the application
of the committee or of some person authorized
generally or specially by the committee in this behalf
to the Commissioner, as if the property were land
assessed to land-revenue and the arrear were an arrear
of such revenue due thereon :

Provided that nothing in this sub-section shall be
deemed to authorize the arrest of a defaulter.

(3) Where there is no sufficient moveable property
belonging to the person from whom any money is
claimable on acecount of any arrears of any tax
within the jurisdiction of any Magistrate having
jurisdiction within the limits of the municipality,
any such Magistrate may, on the application of
the committee or of some person authorized gene-
rally or specially by the committee in this hehalf,
grant a certificate of the amount due on account
of arrears, with court-fees, process-fees and interest
(if any), by the person from whom the money
is claimable, and shall forward the certificate so
granted to the Magistrate within whose jurisdiction
any such property belonging to such person is or is
believed to be; and the Magistrate receiving such
certificate shall proceed to recover, by distress and sale
of any moveable property belonging to the defaulter
within the limits of his . jurisdietions—the—~amount~

‘certified, with any further sum leviable on account of
court- fees or process-fees, and shall remit the amount
recovered under such certificate to the Magistrate by
whom the certificate was granted. s

-4

44, (1) Where
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(Chapter IV.—Tazation and Municipel Fund.— |
Sections 44-46.) :g
44. (1) Where any license is granted by a com- e . \
mittee under this Regulation, or where permission IS
given by a committee for making any temporary-
erection or for putting up any projection or for the
temporary occupation of any street, the committee
may charge a fee for such license or permission.

(2) The committee may also charge such fees as
may be fised by by-laws made vnder section 99 for
the use of any places belonging to, or under the control
of, the committee.

45. (1) An appeal from the assessment or levy of gﬁﬁltstax-
any tax under this Regulation shall lie 1o the ation.
committee.

(2) Where, on the hearingof an appeal unde’
this section, any question as to the liability to, or
the principle of assessment of, a tax arises, on which
the committee entertains a reasonable doubt, it may,
either of its own motion or on the application of any
person interested, draw up a statement of the facts of
the case and the point on which the doubt is enter-
tained, and refer the statement with its own opinion
on the point for the decision of such officer as may
be appointed by the Chief Commissioner in this behalf,

_and his decision shall be final unless the Chief Com-
missioner sees fit to revise if. .
Limitation °

46. (I) No appeal shall lie in respect of any it appeal.
assessed tax unless it is preferred-— ‘

(@) within one month after the publication of an
assessment-list or notice, where such publi-
cation is provided for in the system of
assessment framed wunder section 38, sub-
section (2) ; or

() within one month affter the final decision of
the assessing authority on any objection

1, the amount
on account of
it the amount
Magistrate by

44. (1) Where

;
1
i

“received; “where—an—oppertunity—for sub-
mitting objections to the assessing authority
is allowed and any objection has been duly
submitted.

(2) Except
29
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(Chapter 1V.—Tazation and Municipal szd —
Sections 47-49.)

(2) Except as provided in sub-section (7),° no
appeal shall lie in respect of any tax, uoless the appeal
is preferred within one month from the time when the
demand for the tax is made, and unless (except when
the president otherwise directs on the ground of
poverty) the tax in respect of which the appeal is
presented has been deposited at the municipal office
on or before the day upon which the appeal is
presented.

Toxation 47. No objection shall be taken to any valuation
gquestioned  Or assessment, nor shall the liability of any person to
ooopt be assessed or taxed be questioned, in any other
under 1

Regulation, Manner or by any other authority than is provided in
this Regulation.

Municipal Fund and Property.

Uonatitution - 48, There shall be formed for each municipality
Pk municipal fund, and there shall be placed to the

credit thereof—

(@) ‘all sums received by or on behalf of the com-
mittee ;

(b) all fines recovered from persons convicted of
offences committed within the municipality
against this Regulation or any rules or by-

- laws made thereunder or against section 84
of the Police Act, 1861, or against the
Public Gambling Act, 1867 ;

(¢) the balance (if any) standing at the com-
- mencement of this Regulation at the oredit
of the municipal fund under the control of

the committee.

Application 49. (1) The committee shall set apart and apply
oIE% annually out of the municipal fund—

(@) first, such sum as may be required for the pay-

i
i
i
i
i

¥ of 1861.
11T of 1867.

loan legally contracted by it ;
(b) secondly,

ment..of any amounts. falling. due.on any.
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() secondly, such sum as may be required to
meet the charges of its own establishment,
including such subscriptions and contri-
butions as are refcrred to in sections 28
and 29;

(¢) thirdly, the expenses incurred in auditing the
accounts of the committee, and such portion
of the cost of the Provincial Departments
for education, sanitation, vaccination, medi-
cal relief and public works as may be held
by the Chief Commissioner to be equitably
debitable to the committee in return for
services rendered to it by these depart-
ments ; and

(d) fourthly, the cost of the construetion and
maintenance of buildings for the offices of
the committee.

(9) Subject to the charges specified in sub-section

1) and to such priority in respect of the several

" duties of the committee as may be prescribed, the
municipal fund shall be applicable to the payment,
in whole or in part, of the charges and expenses
incidental to the following matters within the limits
of the municipality, and, with the sanction of the
Commissioner, to the payment of the like charges and
expenses without those limits where such an applica-
tion of the fund is for the benefit of the inhabitants
of the municipality, namely :—

(¢) the construction, maintenance, improvement,
cleansing and repair of streets and public
bridges, embankments, drains, latrines, cess-
pools, tanks and water-courses ;

(0) the watering and lighting of the streets or any
of them;

(¢) the construction, establishment and main-

tenance-.of schools,.hospitals-.and.-dispen

Du.u.u on a.u.y R

(2) secondly,

saries, including veterinary dispénsaries,
and of other institutions for the promotion
of
381




Custody and
investment

Munigipalities (Cooig). [RE;}. 1
(Chapter LV.—Tazation and Municipal Fund.—
Section 50.)

of education or for the benefit of the public,
and of rest-houses, sarais, poor-houses,
markets, encamping-grounds, recreation-
grounds, gardens, parks, pounds and other
works of public utility, and the control and
administration of public institutions of any
of these descriptions ;

(d) grants-in-aid to schools, hospitals, dispensaries,
including veterinary dispensaries, poor-
houses, leper-asylums and other educational
or charitable institutions;

(e) the training.of teachers and the establishment
of scholarships;

(f) the giving of relief and the establishment and
maintenance of relief-works in time of
famine or scarcity ;

(9) the supply, storage and prescrvation [rom
pollution of water for the use of men or
animals; ,

(%) the planting and preservation of trees ;

(¢) the taking of a census, and tho registration of
births, marriages and deaths ;

(J) public vaccination and any other sanitary
measure ; ’

(k) the holding of fairs and industrial exhibitions ;

(1) all acts and things likely to promote the
sofety, health, welfare or convenience of the
inhabitants ; and

(m) any other matter expenditure whereon may be
declared by the committee, with the sanc-
tion of the Chief Commissioner, to be an
appropriate charge on the municipal fund.

50. (1) In places where there is a Government

of municipal treasury or sub-treasury, or a bank to which the Gov-

fund.

ernment treasury business has been made over, the
municipal fund shall be kept in the ireasurys

fredasury or bank.

32
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. Section 51.)

(2) In places where there is no such treasury
or sub-treasury or bank, the municipal fund may be
deposited with any banker or person acting as a
banker who has given such security, if any, for the
safe custody and repayment on demand of the fund
so deposited as the Chief Commissioner may in each
case think sufficient.

(3) A committee may, from time to time, with
the previous sanction of the Chief Commissioner,
invest any portion of its municipal fund in securities
of the Government of Tudia or in such other securities
as the Governor General in Council may approve in
this behalf, and may vary such investments for
others of the like nature; and the income resulting
from the securities and proceeds of the sale of the

same shall be credited to the municipal fund.

51. (1) Subject to any special reservation which
may be made by the Chief Commissioner, all pro-
perty of the nature hereinafter in this section spe-
cified and situated within the limits of the wmunici-
pality shall be vested in and belong to the committee,
and shall, with all other property which may become
vested in the commiftee, be under its direction,
management and control, and shall be held and
applied by it for the purposes of this Regulation, that
is to say :—

(o) all public town-walls, gates, markets, slaugh-
- ter-houses, manure and night-soil depdts,
and public buildings of every description
which havoe been constructed or are main
tained out of the municipal fund ;

(0) all public streams, springs and works for the

supply, storage and distribution of water

for public purposes, and all bridges, build-
ings, engines, materials and things connect-

ed therewith or appertaining thereto, and

private

Property
vested In
committee.

57 In

also any adjacent land (not
' property)
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property) appertaining to any public tank
or well ;

(c) all public sewers and drains, and all

sewers, drains, culverts and water-courses
in, alongside or under any street, and all
works, materials and things appertaining
thereto ;

(d) all dust, dirt, dung, ashes, refuse, animal
matter or filth or rubbish of any kind, or
dead bodies of animals collected by the
committee from the streets, houses, privies,
sewers, cess-pools or elsewhere or deposited
in places fixed by the committee under
section 64 ;

(e) all public Jamps, lamp-posts and apparatus
connected therewith or appertaining there-
to ;

(f) all land or other property transferred to the
committee by His Majesty or by gift,
purchase or otherwise for local public pur-
poses ; and

(9) all streets, and the pavements, stones and
other materials thereof, and also all trees,
erections, materials, implements and things
provided for such streets.

(2) The Chief Commissioner may, by notification
in the local official Gazette, direct that any property
which has vested under sub-section (I) in the com-
mittee shall cease to be so vested, and thereupon the
property specified in the notification shall cease to be
so vested, and the Chief Commissioner may pass
such orders as he thinks fit regarding the disposal
and management of such property.

52, Where any land, whether within or w1thout

land under

g4, 01O limits of a municipality, is required for the

purposes of this Regulation, the Chief Commissioner
may, at the request of the committee, proceed to
acquire it under the provisions of the Land Acqui-

gition
~ 34,

[

I of 1894.
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poses.— Sections 53-56.)

sition Act, 1894, and, on payment by the committee
of the compensation awarded under that Act and of
the charges incurred by the Government in connec-
tion with the proceedings, the land shall vest in the
committee.

CHAPTER V.

POwERS FOR SANITARY AND OTHER PURPOSES.
Streets and Buildings.

53. Where any land is required for a new street
or for the improvement of an existing street, the
committee may proceed to acquire, in adlition to
the land to be occupied by the street, the land neces-
sary for the rites of the buildings to be erected on
the sides of the street.

54. The committee may close temporarily any

-street or any part thereof for the purpose of repairs

or for the purpose of constructing or repairing any
sewer, drain, culvert or bridge, or for any other
public purpose, and may divert, discontinue or per-
manently close any street vested in the committee
and sell the land or such part thereof asis not re-
quired for the purposes of this Regulation.

55. The committee may, by order in writing,
permit the temporary occupation of any street or land
vested in it for the purpose of depositing any building-
materials or making any temporary excavation therein
or erection thereon, subject to such conditions as it

‘may prescribe for the safety or convenience of persons

passing by or dwelling or working in the neighbour-
hood, and may charge fees for such permission, and
may at its discretion withdraw the permission.

96. The committee may attach to the outside of

Powor to
acquire land
for building
sites ad-
joining new
sireets,

Power to
close streets.

Power to
permit tem-
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pation of
streets or
land.
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Land Acqui-

sition

I of 1894.

S e R A

any building brackets Tor Iamps 1n such manner as
not to occasion any injury to the building or ineon-
venience to the owner or occupier or to the publie.
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87. The committee at a meeting may causé a
name to be given to any street, and to be affixed on
any building in such place as it thinks fit, and may
also cause a number to be affized to any building ;
and in like manner may, from time to time, cause
such names and numbers to be altered. '

68, The committee at a meeting may direct that,
within certain limits to be fixed by it, the roofs and
external walls of huts or other buildings shall not be
made or renewed of grass, mats, leaves or other
inflaimmable materials unless with the written per-
mission of the committee ; and the committee may,
by notice, require any person to remove or alter as it
way think fit theroofs or walls so made or renewed.

69. (7) Where any building or part of a building
projects beyond the front of the building which is on
either side thereof, or beyond the regular line of a
street, either existing or determined on for the future,
the committee may, if the building or part has been
either entirely or in greater part taken down or burnt
down or has fallen down, require by notice that the
building or part, when being re-built, shall be set
back to or towards the said regular line or the front
of the adjoining buildings ; and the portion of the
land added to the street by such setting back or
removal shall become part of the street and shall vest
in the committee :

Provided that the committee shall make full
compensation to the owner for any damage he may
sustain in consequence of his building or any part
thereof being set back.

(2) The committee 'may, on such terms as it
thinks fit, allow any building to be set forward for the

.improvement of the line of the street.

Power to
rogulate new.

60. (1) Every person who intends to erect or
re-erect— :

building.

(#) any building abutting on or adjoining any
» street,
86
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street, or any public place or property
vested in His Majesty or in the committee,
(3) any building, if so required by any by-law
made, under section 99,
shall give notice in writing of bis intention to the
committee, and the committee may either refuse po
sanction the said building or may sanction the said
building absolutely or subject to any written directions
which the committee may deem fit to issue inrespect
of all or any o’ the matters following, namely :—

(i) the free passage or way in front of the
building ;

(ii) the space to be left about the building, to
sccure the free circulation of air and
facilitate scavenging and for the prevention
of fire ;

.(iii) the ventilation of the building and the
provision and position, materials and method
of congtruction of drains, privies or cess-
pools ;

(iv) the level and width of foundation, the level
of lowest floor and stability of structure ;

(v) the line of frontage with neighbouring build-
ings, if the building abuts on a street ; and

(vi) the means to be provided for egress from the
building in case of fire ;

and the person erecting or re-erecting any such
building as aforesaid shall obey all such written
directions :

Provided that the committce shall not refuse to
sanction the erection or re-erection of such building
except on the ground that its erection or re-erection
would be prejudicial to the health, safety or conven-
ience of the public, or of persons who dwell or occupy
property in the vicinity, or that, having regard to the

wdjoining any
street,

+than

. LY T | £
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reasonable cause assigned : and
- Provided,
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poses.—Section 60.)

Provided, also, that the committee shall make full
compensation to the owner for any loss or damage
which he may sustain in counsequence of the prohibi-
tion of the re-erection of any building, or of its

requiring any land belonging to him to be added to
the street.

(2) The committee may require any pa3rson, who
has given such notice, to submit within one week of
the receipt of the requisition a sufficient plan and
specification of the building which he intends to
erect or re-erect, together with a site plan of theland,
with such reasonable details as the committee may
prescribe in the requisition ; and in such case the
noticc shall not be valid uatil such plaus and
. specification have been supplied.

(3) Where the committee neglects or omits for one
month after the receipt of a valid notice under sub-
section (1) to make and deliver to the person who has
given such notice auy order in respect thereof, and
such person has by written communication called the
attention of the committee to the omission or neglect,
and where such omission or neglest continucs for o
further period of fifteen days, the committee shall be
deemed to have sanctioned the proposed building
absolutely.

(4) Where the building so sanetioned is not begun
by the person who has obtained such sanction, or by
some one lawfully claiming under him, within six
months from the date when such sanction is given,
it shall not be begun without fresh sanction; but
such person as aforesaid may at any subsequent time
give fresh notfice to the committee in the manner
aforesaid, and thereupon the provisions of this sec-

3.PBI- 40 tio.

Lt

vitTy

(6) Where any such building is begun or erected
“without sanotion or in contravention of any written
directions of the committee issued under sub-section
(1), or after the sanction has lapsed, the committes

may,

38
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(Chapter V.— Powers for Sonitary and other Pur-
poses,—Sections 61-63.) v

may, by notice given within a reasonable time,
requive the building to be altered or demolished as 1t
may deem necessary. .

Explanation.—The expression “erect any build-
ing” includes the eraction of any wall and all ad-
ditions and alterations which involve new founda-
tions or increased superstructure on existing founda-
tions, or the conversion into a dwelling-house of any
building not originally constructed for human habita-
tion, or the conversion into more than one dwelling-

“house of a building originally constructed as one

dwelling-house only.

61. (1) No person shall, without the written per-
mission of the committee, add to or place against or
in front of any building, any projection or structure
overhanging, projecting into, or encroaching on any
street or into, on or over any drain, sewer or aqueduct
therein.

(2) The committee may, by notice, require the
owner or occupier of any building to remove or alter
any such projection or structure :

Provided that, in the case of any such projection or
structure lawfully in existence at the commencement
of this Regulation, the committee shall make reason-
able compensation for any damage caused by the
removal or alteration, '

(3) The committee may, by order in writing, per-
mit the owners or occupiers of buildings in streets to
put up open verandahs, balconies or rooms projecting
from any upper storey thereof to an extent heyond
the line of the plinth or basement wall, and at a height
from the level of the ground or street, to be speecified
in the written permission.

)gun or erected
of any written
der sub-section
the committee

may,

&

LA

82—Nothing-hrsections§8-to=61 sl
any building or land within the limits of a municipal-
ity which is the property of His Majesty,
Bathing and Washing Places.
63. The committee may set apart suitable places
for
39
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(Chapter V.— Powers for Sanitary and other Pur-

poses.— Sections 64-65.)

for the purpose of bathing, and may specify the times
at which, and the sex of the persons by whom, such
places may be used, and may also set apart suitable
places for washing animals or clothes, or for any
other purpose connected with the health, cleanliness or
comfort of the inhabitants of the municipality, and
may, by public notice, prohibit bathing, or washing
animals or clothes, in any public place not so set
apart, or at times or by persons other than those
specified, and all other acts not so permitted which
may render water in public places foul or unfit for
use, or may cause inconvenience or annoyance to
persons using the bathing or washing places.

Deposit of Offensive Matter and Slaughter-places.

64. The committee may fix places within or, with
the approval of the Commissioner, without the limits
of the municipality for the deposit of refuse, rubbish

or offensive matter of any kind, or for the disposal

of the dead bodies of animals, and may by public
notice give directions as to the time, manner and
conditions at, in and under which such refuse, rubbish
or offensive matter or dead bodies of animals may be
removed along any street and deposited at soch
places.

65. (1) The committee may, with the approval of
the Commissioner, fix and abolish places either within
or without the limits of the municipality for the
slaughter of animals for sale, or of any specified
description of such animals, and may with the like
approval grant and withdraw licenses for the use of
such places, or, if they belong to, or are under the
control of, the committee, charge rent or fees for the
use of the same. '

- (2) Where such places are fixed by the com-
mittee, without the limits of the municipality, it
shall have the same power, to make rules for the

inspection_and proper.reg the—same; av it

fhey were within those limits.
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(Chapter V.—Powers for Sanitary and other Pur-
poses.—~Sections 66-68.)

(3) Where any such place has beer} fixed, no
person shall slaughter for sale any such animal at any
other place within the municipality.

66. Where it appears to the Commissioner to be
necessary for the preservation of the public peace or
order, he may, by notification published in the manner
prescribed, prohibit or reguiate the slaughter within
the limits of a municipality of animals, or of any
specified description of animals, for purposes cther
than sale, and specify the mode and route in and by
which meat shall be conveyed from the place where
such animals are slaughtered.

67. (I) Where any animal in the charge of any
person dies otherwise than by being slaughtered either
for sale or consumption or for some religious purpose,
the person in charge thereof shall within twenty-four
hours either

Slaughter of
animals for
other
purposes.

Special provi-
sions with
respect to
disposal of
dead bodies
of animals,

(@) convey the carcass to a place (if any) fixed by

the committee under section 64 for the
disposal of the dead bodies of animals, or,
where no such place has been fixed, to a
place without the limits of the municipal-
ity not being within one mile of those
limits where such bodies may lawfully be
deposited ; _

(6) give notice of the death to the committee, where-
upon the committee shall cause the carcass
to be disposed of.

(2) In respect of the disposal of a carcass under
sub-section (1), clause (b), the committee may
charge such fee as may from time to time be fixed
by resolution of the committee in this behalf.

68. For the purposes of sections 64, 65, 66 and 67,

Definition of

o R AT

ey

e e

st

the com-
sipality, it
>s for the
same, as if

(3) Where

all cattle, elepnaits, camels, HOTEES, asses, mules, deer,
sheep, goats, swine and other large animals shall be
deemed to be “animals®’, '

69. (1) The
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(Chapter V.—Powers for Sanitary and other Pur-
puses.—Sections 69-72.) :

Burial and Burning Places.

69. (1) The committee may, by public notice,
order any burial or buraning ground which is, in its
opinion, dangerous t the health of persoas living in
the neighbourhood to be closed from a date to be
specified in ths notice, and shall in such case, if no
suitable place for burial or burning exists within a
reasonable distance, provide a fitting place for the
purpose.

(@) Private burial-places in such burial-grounds
may be excepted from the notice, subject to such

conditions as the committee may impose in this
behalf :

Provided that the limits of such burial-places are
sufficiently defined, and that they shall only be used
for the burial of members of the family of the owners
thereof.,

(3) No burial or burning ground, whether public
or private, shall be made or formed, after the com-
mencement of this Regulation,without the permission
in writing of the committee, .

70, The committee may, by public notice, pre-
scribe routes for the removal of corpses to burial or
burning places.

Inflammable Materials,

71, The committee may, where it appears to it
to be necessary for the prevention of danger to life or
property, by public notice, prohibit all persons from
stacking or collecting grass, straw, cotton, wood or
other inflammable materials, or placing mats or thatch-
ed huts or lighting fires, in any place or within any
limits specified in the notice.

Powersof Entry and Inspection.

Powers in
respoct of
drains,

72. (1) The committee, by any person author-
ized by it in this behalf, may, between sunrise and
sunset,
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: 1907'.] Municipalities (Coorg).
(Chapter V.—Powers for Sanitory und other Pur-

poses.—Section 73.)

sunset, enter into any building or upon any land, and
inspect any drains, privies or cess-peols theren or
thereon, and may cause the ground fo be opened
where such person as aforesaid may think fit for the
purpose of preventing or removing any nuisance
arising from the drains, privies or cess-pools.

(2) Where, on such inspection, it appears that
the opening of the ground was necessary for the pre-
vention or removal of a nuisance, the expenses th.ereby
incurred shall be paid by the owner or occupier of
the land or building: but where it is found that
no nuisance exists, or but for such opening would
have existed, the ground or portion of any _bulldmg,
drain or other work (if any) opened, injured or
removed for the purposes of such inspection shall be
filled in, restored and made good by the committee.

(8) No building other than a latrine directly
accessible from any street or public place shall be
entered under this section unless six hours’ notice has
been given to the occupier of the building by the com-
mittee or by the person authorized by the comumittee
to make the entry. ‘

73. The committee, by any parson aathorized by
itin this behalf, may, after giving twenty-four hours’
notice to the occupier or, where there is no occupier,
to the owner of any building or land, at any time be-
tween sunrise and sunset,——

(@) enter upon and survey and take levels of any

land ;

(b) enter and inspect any building and by notice
direct all or any part thereof to be forth-
with internally or externally lime-washed,
disinfected or otherwise cleansed for sani-
tary reasons ;

(c).enter and measure any building for the pur-

privies and
cess~pools,

Powers of
entry on
buildings or
land.

person author-
reen sunrise and

sunset,

pose ol valuations

(@) enter any building or upon any land for the
purpose of examining works under construc-

- - tion,
48
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(Chapter V.~ Powers for Sanitary and other Pur-
poses.—Sections 74-75.)

tion, of ascertaining the course of sewers
or drains, or of executing or repairing any
work which the committee is by this
Regulation empowered to execute or main.
tain, '
Power to 74. The committee, by any person authorized by
z;j;yfsz die- it in this behalf, way, at any time between sunrise
animals or 8N sunset, enter and inspect any stable, coach-house
;ell;'ioles or other place wherein there is reason to believe that
baxntl ;g there is any animal or vehicle which is liable to tax-
ation under this Regulation and for which the tax has
not been duly paid. ‘

Power in 75. (1) The committee, by any person author-
respoot of  “jzed by it in this bebalf, may, at all reasonable times,
places used . 1 xs
for saleor  enter and inspect any market, building, shop, stall
storage of o place used for the sale or storage of articles
articles for .
human con. 1Dtended for human consumption or as a slaughter-
sumption as house, or for the sale of drugs, and inspect and exa-
slaaghter-  mine any article, animal or drug which may be
forsalo of  therein ; and, where any such article or any animal
drags. therein appears to be intended for human consump-
tion and to be unfit therefor, may seize and remove
the same; or, where the owner or the person in
whose possession the same is found consents, may
- cause it to be destroyed or to be so disposed of as to
prevent its being exposed for sale or used for such
consumption ; and, in case any drug is reasonably
suspected of being adulterated in such manner as to
Iesson its efficacy or to change its operation or to
render it noxious, may remove the same, giving a
receipt, therefor, and may cause any such article,
animal or drug to be brought before a Magistrate,

~ (2) Where the committee, or any person author-
ized by it in this bebalf, applies to purchase any
article intended for human consumption or any drug
exposed for sale, and tenders the price for a quantity
such as may be reasonably requisite for the purpose
ol analysis, the person exposing the same for sale shall
be bound to sell such quantity.

76. (1) The
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‘ (Chapter V.—Powers for Sanitary and other Pup-

poses.—~Sections 76-77.)

76. (1) The committee may provide for the per-
formanes by its agents of the duties usually per-
formed by sweepers in respeet of any building or land,
or of any privy, drain, cess-pool or other receptacle
for offensive matter pertaining to any building or
land, with the consent of the occupier of the bull_d-
ing or land, or without such consent _if the occupier
fails to make arangements to the satisfaction of the
committes for the performance of such duties.

(2) Where the committee has undertaken to pro-
vide for the performance by its agents of such duties
as aforesaid, the persons employed by it to perform
the same may enter upon the property at all reason-
able times so far as may be necessary for thfa proper
discharge of those duties; and .the commitlee, by
any person authorized by it in this behalf, may enter
upon the property at all reasonable times for the
purpose of ascertaining that such duties have been
duly performed.

77. (I) The committee may, at any reasonable
time, by any person authorized by it in this behalf,
enter and inspect any house or building which is
suspected to contain petroleum or any other explosive
or inflammable material in excess of the quantity
permitted to be kept in such house or building by or
under this Regulation.

(2) Where any such excess quantity of such
material is discovered, it may be seized and held
subject to such orders as the District Magistrate may
make with respect thereto.

(3) Where the District Magistrate decides that
the material scized was stored in the house or build-

Power of
entry in
certain cases
for purposes
connected
with scaveng-

ing.

Power in
respect of
inflammable
or explosive
material
when stored
in exosss of
authorized
quantity.

ing, in contravention of this Regulation or of any

rule or public notice made or published thereunder,

T a q&antit§
the purpose
-for sale shall

76. (1) The

e may pass an-order-confiscating-thesame:

(4) Subject to any rules for the time being appli-
cable thereto, the material 50 confiscated may be sold
by order of the District Magistrate, and the proceeds,

o ' - " after
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(Chapter V.—Powers for Sanitary and other Pupr- '
poses.—Sections 78-80.) ‘

after defraying the expenses of the sale, shall be
credited to the municipal fund.

(6) No order of confiscation under this section
shall operate to prevent any other criminal or eivil
proceeding to which the persons storing the material
in excessive quantity may be liable.

78. Where any building used as a human dwel-
ling is entered unler this Regulation, dueregard shall
be paid to the social and religious sentiments of the
occupiers ; and, before any apartment in the actual
occupancy of any woman, who according to custom
does not appear in public, is entered, notice shall be
given to her that she is at liberty to withdraw, and
every reasonable facility shall be afforded to her for
withdrawing.

W ater-pipes, Privies and Drains.

79. The committee may, by notice, require the
owner of any building in any street to put up and
keep in good condition proper troughs and pipes
for receiving and carrying the water from the roof
and other parts thereof and for discharging the same
0 as not to cause injury to the street or inconven-
ience to persons passing along the street.

80. (1) The committee may, by nofice, require
the owner of any building to provide, in such manner
as the committee directs, any privy or cess-pool, or
additional privies or cess-pools, which should in the
opinion of the committee be provided for the build-
ing or the land appurtenant thereto.

(2) The committee may, by notice, require any
persons employing more than twenty workmen or
labourers to provide such latrines and urinals as it
may think fit and to cause the same to be kept in
proper order, and to be daily cleaned.

(8) The committee may, by notice, require the
owner or occupier of any building or land to have
any privy provided for the same shut out by a suffi-

' cient
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Chapter V.— Powers for Santtary and other Pus-
(oher poses.— Sections 81-83.)

sale, shall be

cient Toof and wall or fence from the view of persons
passing by or dwelling in the neig.hbourhood, or to
remove or alter, as the committee directs, any door‘or
trap-door of a privy opening on to any street or drain.

81. (1) The committee may, by notice, require I%ep_air a!;d
the owner or occupier of any building or land to ;33‘11;5, drains
repair or alter or put in good order any privy, drain or cess-pools.
or cess-pool, or to close any cess-pool belonging thereto,
or to connect any drain on such building or Jand with
any public drain :

Provided that no owner or occupier shall be bound
under this sub-section, in order to establish such con.
nection, to carry out any work on land or premises
not owned or occupied by him to a greater distance
than twenty-five feet.

(2) The committee may, by notice, require any
person who constructs any new privy, drain or cess-
pool without its written permission or in contravention
of its directions or of the provisions of this Regulation,
or who constructs, re-builds or opens any privy, drain
or cess-pool which the committee has ordered to be
removed or stopped up or not to be made, to remove
the privy, drain or cess-pool, or to make such altera-
tion therein as the committee thinks fit,

82. The committee may, by notice, require any Unauthor-

v this section
minal or civil
r the material
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. such manner person who without its written permission erects or '°d building .
cess-pool, or re-builds any building over any ypublic sewer, drain, - '
should in the culvert, water-course or water-pipe vested in the
v the build- committee to pull down or otherwise deal with the
building as it thinks fit.
require any 83. The committee may, by notice, require any p, - ¢

workmen or
wringls as it
to be kept in

owner or occupier on whose land any drain, latrine, drains,
urinal, cess-pool or other receptacle for filth or refuge latrines

for the time being exists within fifty feet of any spring, g;;:sz;p;ols
well, tank, reservoir or other source from which watey source of
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poses.— Sections 84-87.)

84. The committee may, by notice, require the
owner or occupier of any building or land to cleanse,
repair, cover, fill up or drain off any private tank, well,

reservoir, pool or excavation therein which appears to

the committee to be injurious to health or offensive to
the neighbourhood :

Provided that, if for the purpose of effecting under
this section any drainage it is necessary to acquire any
land not belonging to such owner or occupier or to
pay compensation to any other person, the committee
shall provide the land or pay the compensation.

Dangerous Buildings and Places.

85. Where any building, or any well, tank or
other excavation, is for want of sufficient repair, pro-
tection or enclosure dangerous to persons passing by
or dwelling or working in the neighbourhood, the
committee may, by notice, require the owner or the
occupier thereof to repair, protect or enclose the
same ; and, where it appears to the committee to be
necessary in order to prevent imminent danger, the
committee shall forthwith take such steps as are
necessary to avert the danger.

86. Where any building, wall or structure orany-
thing affixed thereto is deemed by the committee to be
in a ruinous state or in any way dangerous, the com-
mittee may, by notice, require the owner or occupier
thereof forthwith either to remove the same or to

“cause such repairs to be made to the building, wall or

structure or thing affixed thereto as it considers neces-

_sary for the public safety; and, where it appears to
the committee to be necessary in order to prevent

imminent danger, the committee shall forthwith take

- such steps as are necessary to avert the danger.

Buildings and Grounds in Insanitary Condition,

. Power to
Yoquire

87. The committee may, by notice, require the

“owner or occupier of any land to clear away and

remove
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1907.] Municipalities (Coorg.)

(Chapter V.—Powers for Sanitary ond other Pur-
poses.— Sections 88-92.)

remove any thick or noxious vegetation or under-
growth which appears to it to be injurious to health
or offensive to the neighbourhood.

88. The committee may, by notice, require the
owner or occupier of any land to cut or trim, within
three days, the hedges standing on the land and
bordering on any street, or the branches of trees
growing on the land and overhanging any street and
obstructing the same or causing danger thereto, or
so overhanging any well, tank or other source from
which water is derived for public use as to be likely
to pollute the water thereof. '

89. Where the owner or occupier of any building
or land suffers the same to be in a filthy or unwhole-
some state, the committee may, by notice, require him
to -cleanse the same or otherwise put it in a proper
state within twenty-four hours,

90. Where any building appears to the committee
to be unfit for human habitation in consequence of
the want of proper means of drainage or ventilation
or for other sufficient reason, the committee may, by
notice, prohibit the owner or occupier of the building
from using it for human habitation or suffering it to
be so used, until the committee is satisfied that it has
been rendered fit for such use.

91, The committee may, by notice, require the
‘owner, or any person claiming to be the owner, of any
building or land which, by reason of abandonment or
disputed ownership or other cause, remains untenanted
and thereby becomes a resort of idle and disorderly
persons or otherwise a nuisance, to secure or enclose
the same within a reasonable time specified in the
notice. - ‘

92. Where the civil surgeon or health officer cex-
‘tifies that the cultivation of any description of crop,

5L HM808-0LaDY. L1000l anlire. or.the 1
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 Municipalities (Coorg). [REG. T

(Chapter V.—Powers for Sanitary and other Pur-
poses.—Section 93.) :

pality is injurious or facilitates practices
- which are injurious to the health of persons
dwelling in the neighbourhood, or

(b) in any place within or without the limits of
the municipality is likely to contaminate
the water-supply of the municipality or
otherwise render it unfit for drinking
purposes, ‘

the Chief Commissioner may prohibit the culti-
‘vation of such crop, the use of such manure, or the
use of the method of irrigation so reported to be
injurious, or impose such conditions with respect
‘thereto as may prevent the injury :

Provided that, if the act prohibited has been prac-
tised in the ordinary course of husbandry at any time
‘during the five years next preceding the date of the
prohibition, compensation shall be paid from the
municipal fund to all persons interested therein for
any damage caused to them by such prohibition.

Offensive and Dangerous Trades.

Regnlntlon 98. (1) No place within the limits of the muni-

of offensive . . .
and danger- cipality shall be used

ous trades. (e) for melting tallow ; or
(b) for boiling bones, offal or blood ; or
" (e) as a soap-house, oil-boiling-house, dyeing
- house or tannery ; or
(d) as a brick-kiln, pottery or lime kiln ; or
. (¢) as any other manufactory or place of business
: from ‘which offensive or unwholesome smells
arise ; or
(f) as a yard or depdt for trade in hay, straw,
“cotton, thatching grass, wood or coal, or

'. - petroleum or any other explosive or 1nﬁa.m-
it mmfnvla1 ,

except under a license obtained by the owner or
occupier from the committes and renewable annually.
S (2) No
¥60
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(Chapter V.—Powers for Sanitary and other Pur-
poses.—Sections 94-96.)

(2) No such license shall be withheld unless fhe
committes considers that the business which it is
intended to establish or maintain would be offensive
or dangerous to persons residing in or frequenting
the immediate neighbourhood.

(8) The committee may charge fees for the issue
and renewal of such licenses, and may impose such
conditions in respect thereof as it thinks fit.

94. Where it is shown to the satisfaction of the
committee at a meeting that any place licensed under
section 98 is a nuisance to the neighbourhood or
likely to be dangerous to life, health or property, the
committee may, by notice, require the occupier of
the place to discontinue the use thereof, or to use
the place in such manner as will, in the opinion of
the committee, render it no longer a nuisance or
dangerous.

95. (1) Within such limits as the committee may
determine, no milkman, cartman or keeper of hackney
carriages shall keep horses, ponies or cattle for the
purpose of trade or business, except under a license
obtained by such person from ,the committee and
renewable annually.

(@) The committee may charge a fee not exceed-
ing one rupee for the issue or renewal of any such

license, and may impose such conditions in respect
thereof as it thinks fit. P

Sale of Food, Dyink and Drugs.

96. (I) The committee may, from time to time,
make by-laws, consistent with this Regulation,—

(@) to regulate thesale or exposure for sale of any
specified articles intended for human con-

od or coal, or
ysive or inflam-

the owner or
yable annually.
(@) No

[

*)y

S'uLUPLIU.LL 162 \11 usa,‘ CIieT oy rerrderine
licenses necessary or otherwise ; ”

() to fix fee§ for the graunt of such licensés and
prescribe the conditions subject to which
they may be granted and revoked ;

(b) to
51

AT

Power to
prohibit such
trades.

Mitkmen and
others not to
keep animals
or cattle
without
license.

Power to
make by-laws
as to sale of

arlisles ins
tended for




Musicipalities (Coorg). [rEa. 11

(Chapter V.— Powers for Sanitary and other Pur-
poses.—Section 96.)

~ (¢) to regulate the hours and manner of tranqport

within the municipality of such specified
articles or drugs ;

(2) to fix the places in which such specified
articles or drugs may or may not be sold or
exposed for sale ;

(¢) to prohibit the sale of the flesh of animals not
slaughtered at a place fixed, or in accord-
ance with a license granted, under section
65 ;

( f ) to require sellers of meat to procure from, and

¢ on requisition to produce to, the person or
persons empowered in this bebalf by the
committee, passes showing that their meat
has been slaughtered in a place fixed or
licensed under section 65 and in accordance
with any by-laws made under section 99,
sub-section (1), clause (&) ; and

(g9) to regulate the sanitary condition of bakeries,
_dairies and places where milch animals are
kept for profit :

- Provided that no person shall be punishable for
the breach of any by-law made under clause (@) or
clause (d) by reason of the continuance of such sale
or exposure for sale upon any premises which
are at the time of the making of such by-law used
for such purpose and have been so used for a period
of not lessthan one year, until he has received from
the committee six months’ notice to discontinue such
sale or exposure for sale in such premises.

(®) In making any by-law under this sectlon,
the committee may direct that a breach of it shall be
punishable with fine which may extend to fifty rupees,
and, where the breach is a continuing breach, with
further fine which m, xtend for

every day after the first during which the breach s~
proved to have been persisted in.

(3) No by-law made under this section shall come

into.
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(Chaptér ¥V.—Powers for Sanilary and
poses.— Sections 97-98.)

-and in the prescribed manner.
- Disposal of Dogs.

by it in this behalf, may—

be suffering from rabies ;

found wandering about stree
places without collars or othe

the fee paid ;

houses of the owners of such

destroyed accordingly.

s section,
. Restraint of Infection.

.98. Where the committee, on the
civil surgeon or health officer

ve rpees f
1 the breach is

ion shall come
into

drinking, to engender or cause the g
dangerous disease, it may,—

of such water for drinking ;

into force until it has been confirmed by the Chief
‘Commissioner and published for the prescribed time

| 97. (i) The committee, by any person authorized Disposaé of

(@) destroy or cause to be destroyed, or confine
" or cause to be confined, for such period as
the committee may direct, any dog suffer-

ing from rabies or reasonably suspected to

(b) confine, or cause to be confined, any dogs

tinguishing them as private property, and
charge a fee for such detention, and
destroy or otherwise dispose of any such
dog if it is not claimed within one week and

(c) appoint from time to time, by public notice, '
certain periods witbin which any dogs with-
out collars or other marks distinguishing
them as private property, found straying
on the streets or beyond the enclosures of

destroyed, and destroy or cause them to be

.. . (8) No compensation shall be payable in respect
of any dog destroyed or otherwise disposed of under

e considers that the watey Py committee
in any well, tank or other place is likely, if used for umwholesome

(#) by public notice, prohibit the removal or use

other Pur-

mad an
stray dogs.

ts or public
r marks dis-

dogs, may be

report of the Prohibition

pread of any water.

() by
53
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(Chapter V.—Powers for Sanitary and other Pur-
poses.—Section 99.)

(b) by notice, require the owner or person having
control of such well, tank or place either
to keep the water disinfected to the satis-
faction of the ecivil surgeon or health
officer, or to take such steps as may be
speclﬁed in the notice to prevent the
public from having access to or using such
water.

By-laws generally.
S::;ee;a'lo - 99. () The committee may, from time to time,

]make by-  make by-laws, consistent with this Regulation—
awas,

(@) for protecting from injury or mterference

' anything within the limits of the munici-
pality being the property of His Majesty
or of the committee ;

(b) for inspecting and regulating the use of en-
camping-grounds, halting-places, pounds,
_sarais, markets, dhobis’ ghats, slaughter-
liouses, places for the disposal of dead
amma]s, and any places of public enter-
tainment and resort, and for the charge of
fees for the use of such buildings and
places when vested in the committee ;

- (c) for licensing brokers, measurers and weigh-
men practising their calling in public
places within the municipality, and fixing
the fees payable for such licenses and the
conditions on which they are to be granted
and may be revoked ;

(d) for prescribing the standard welghts and
measures o be used within the munici-
pality ;

(e) for controlllng and revulatmg the use and

01 burial ana b
and fixing the fees to be charged where
“such grounds have been provided by the
committee ;
(f) for
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képter V.— Powers for Sawitary ond other Pur-

poses.—Section 99.)

(f )kfor prescribing the means by which the owner

ipi vhich is a factory
or occtipier of any place which is 2 0
within %)he meaning of the Indian Factories

. Act, 1881, is to provide for the consump-

tion of the smoke of any chimmney or
furnace so as to prevent the smoke from
being a nuisance to any person in - the
neighbourhood ;

( g) for licensing proprietors or drivers of vehicles,

boats or animals plying for hire within the
limits of the municipality, and fixing the
fees payable for such licenses and. the
conditions on which they are to be granted
and may be revoked ; '

(%) for limiting the rates which may be demand-

ed for the hire of any carriage, cart, boat
or other conveyance or of animals hired to
carry loads, or for the services of persons
hired to carry loads where those convey-
ances, aunimals or persons are hired within
the municipality for a period not exceed-
ing twenty-four hours, or for a service
which would ordinarily be performed with-
in twenty-four hours ;

(¢) for securing a proper registration of births,

marriages and deaths ;

(j) for the proper regulation of buildings let in

lodgings or occupied by coolies or by more
than one family ;

(k) for the supervision and regulation of public

cisterns, water-standards, wells, tanks,
springs or other sources of public water-
supply ; and, where wator is supplied from
a public source to any private premises, for

Ing groungs,
rged where
ded by the

(f) for

£ é. 110
100 CUONTrory

1G]

regulating and controlling such supply ;

ne.the. duties

of -sweepers and other v' employed
Ty
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(Ohdpter V.— Powers for Sanitary and other Pusr.
poses.—Section 99.)

by the committee for the clearing of drains
- and the removal and disposal of sewage
and filth, and preseribing the conditions
on which they may withdraw from ems
_ ployment ;
(m) where the collection of an octroi-tax has been
sanctioned, for fixing octroi-limits for the
purposes of that tax;

(#) for the regulation of building within the
- municipality ;

(0) for regulating the storage of any petroleum
or other explosive material ;

(p) for regulating or prohibiting the keeping of

o animals of any specified description ;

(9) for regulating and prohibiting the stationing
of carts or picketing of animals on any
ground under the control of the committee
or the using such ground as a halting-place
for vehicles or animals or as a place for
encampment or the causing or permitting
any animal to stray ;

| (r) for regulating traffic in the streets; and

- (8) generally, for oarrying out the purposes of
this Regulation.

- (@) In making any by-law under this section the
committee may direct that a breach of it shall be
punishable with fine which may extend to fifty
rupees, and, where the breach is a continuing breach,
-with:further fine which may extend to five rupees for
~every day after the first during which the breach is
‘proved to have been persisted in.
(3) No by-law made under this section shall come °
into force until it has been confirmed by the Chief
Commissioner and published for the prescribed time

O

2R Boa-1anners

- (4) Notwithstanding anything in this section, the
committee of a municipality in which the Hackney-
T carriage

b6
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Municipalities (Coorg)..

hapter i » Pur-
hapter V.— Powers for Sanitary and other
Chag poses.—Sections 100-108.)

earriage Act, 1879, is in force, shall not make by-laws
under sub-section (1), clauses (g) and (%), In respect
of any: vehicles to which that Act applies.

100. Subject to any orders which the Chief Opm- Power to
missioner may make in this bebalf, the cqmm1ttee g;;}l;‘;lszion
" may order any person not to do, or not to omit to do, of pupiio
within the limits of the municipality, anything the nusances
oing of, or the omission to do, which is a public
uisance under the Indian Penal Code. -

'401. (1) The Chief Commissioner may invest, Pov‘vl%"s 8s to
thin:the limits of a municipality, the ;comml_kttee‘ g‘;ger‘s‘;’:
ith the powers of the District Magistrate as described respeot of
'in section 183 of the Code of Criminal Procedure, 2252“;34
1898, and with power to make conditional orders of guigsions.
the nature referred to in that section, in respect of all

or any acts or omissions punishable under by-laws

madé in exercise of the powers conferred by section

99, sub-section (1), clanses {a), (b), (), () and (%).

{2). Sections 133 to 142 of the Code of Criminal

Procedure, 1898, shall so far as they can be made
applicable, apply to all proceedings taken in exercise -

of these powers: ;

Provided that, for the purposes of such proceed-
ings, section 133 of the Code shall be read asif for
- the words “ before himself or some other Magistrate
" of thie' first or second class” the words ¢ before the
: Magistrate or some Magistrate of the first
d class appointed by him in this behalf ** were

m shall come ‘
y the Ohief
scribed time

section, the

16 Hackney- -
carriage

é iﬁg, Jolep ' e Q00

“fo sub-
committeas.

members- any of the powers which are vested
commiittee by section 100, or with which the com-
mittee may have been invested under section 101.

- (9) Any notice, which under this Chapter may be
given by a committee, may be given by a sub-com-
_mittee, if the by-laws so provide, . ‘

CHAPTER VI -
87
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(__thapter V}.;Qﬁences and Penalties’.hsec_
' ' tions 103-107.) b

CHAPTER VI

OPFENCES AND PENALTIES.

- 103. Whoever, without the written permission of
the committee or in disregard of its orders, throws or
deposits, or permits' his servants or members of his
household under his control to throw or deposit, earth
or materials of any description, or refuse, rubbish or
offensive matter of any kind, upon any street or

public place or into any public sewer or drain or an

. drain communicating therewith, shall be punishable

Discharging
sewage.

Failure to
remove
offensive
matter.

Making or
altering
drains with-
out author-
ity.

with fine which may extend to twenty rupees.

104. Whoever, without the written permission of
the committee, causes or allows the water of any sink,
sewer or cess-pool, or any other offensive matter, to
flow, drain or be put upon any street or public place,
or into any sewer or drain not set apart for the

purpose, shall be punishable with fine which may
extend to twenty rupees.

105. Whoever, beiag the owner or occupier of
any building or land, keeps or allows to be kept for
more than twenty-four hours, or otherwise than in
some proper receptacle, any dirt, dung, bones, ashes,
night-soil or filth or any noxious or offensive matter
in or upon such building or land, or suffers any such
receptacle to bein a filthy or noxiousstate, or neglects
to employ proper means to cleanse and purify the
same, shall be puuishable with fine which may extend
to fifty rupees. '

108. Whoever, without the written . permission
of the committee, makes or causes to be made, or
alters or causes to be altered, any drain leading into
any of the channels, sewers or drains vested in the
committee, shall be punishable with fine which may
extend to fifty rupees.

Making or
keeping
latrines near

107. Whoever makes, without the written per-
mission of the committee, or keeps for a longer time
than one week after a notice to remove or close issued

o " under
b8

)
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Municipalities (Coory).,

s ese—Sec-,
(Chapter VI —Offences and Penalties. :

tions 108-112.) .
. auny
i rain, rine, urinal, ©eSS- of water-

under Seo:',ll(l); Srzzze;?gelgw’lfgif ﬁllatgl or refuse within supply.

o fort ?)f any spring, well, tank, reservolr qr’ gtl;g;

ﬁfty‘ eefrc;rn which water is or may be der.ulf °

50\%1196 use, shall be punishable with fine whic] nlllays

. 1(21 to,twenty rupees, and, where a not1€e jas

exten ith further fine which may extend o o ”
fssueds fWr each day during which the offence 18 plOV.ea -
::)1 lxzejé %een persisted in after the lapse of the perio

moval or closure.  Feoling
allowed for re - feeds or allows to be fed on any mfima,§ on -
108, Whoevett filth or refuse of any kind de‘l)ettenous :
i nce, . . o substanoces.
ddebzlrigrltl;ls‘?éigh is kept for dairy Purpose,slflbl‘: ¥
?E‘ganded for human consumption shall be punisha
with fine which may oxtend to fifty rupees. . Neglert of ~
P : el hicle in any street, the rule of
109. Whoever, in dlflVllltg al vxfeceesity 6 oop 0 o Tl
fai . in case of actual ssity, 1O
f}%l;s,legzc cv%]t)x;nmp;ssing a vehicle coming [:)O:ilnth:.
opposite direction and to J,’he ggt\]\tsg\:lfnbs Is)unig:; o
hicle going in the same directlon, :
Zglecwit% 'ﬁlse which may extend to ,teIT rupees. . Driving
110. Whoever drives any vehicle vglthimltl havslslzg ;eitﬁ\:\(:}:z
proper means of conftrolling any am{n% fa{l,m%a,rk proper
therein, or drives any vehiele of any kin 1 after s 32,1,‘,2105"
in any street unless the vehicle is properly supp o Whort
with y1ikghts or there is sufficient moonlight to 1'enﬁ €T Johts.
lights unnecessary, shall be punishable with fine

. rupees. : : ’
which may extend to twenty P Discharging

114. Whoever discharges fire-arms or lets off e’griel; breamns,
works or fr » flies kites, or engag eto.
works or fire-balloons, or o ¢

- any ganie, in such a manner as to cause or- be l;kci}y .,
.tovenuse danger or annoyance tq persons p:;ssmc r'sly;
or dwelling or working in the neighbourhood, 9:}1 ﬁl :
of injury to property, shall be punishable wi n

ie written per-
¢a longer time
e or close issued
~ under

: i <
which may extend t0-trvonty-rapees : ; .

112. Whoever, being an elephant-driver or camel- a“’(’{"ﬁ-““‘zlg
driver, omits on being requested to do 50 to remove and cam: -

his
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(Okaptér VI.-—Oﬂ’ences and  Penalties.—See.
tions 113-118.)

his elephant or camel to a safe distance om the
approach of a horse, whether ridden or driven, qp
of any vehicle drawn by bullocks, shall be punishabla
with fine which may extend to twenty rupees.

113. Whoever, in disregard of any orders of thy
committee, takes any animal or vehicle along a street,

shall be punishable with fine which may extend to
twenty rupees.

114. Whoever, in disregard of any orders made by

‘the comwmittee with the sanction of the Commissioner,

beats any drum or sounds any musical instrument
so as to cause annoyance to the public, shall be

punishable with fine which may extend to twenty
rupees, '

115. Whosver wilfully or negligently lets loose
any borse or other animal so as to cause, or negli-
gently allows any horse or other animal to cause,
injury, danger, alarm or annoyance to any person,
or suffers any ferocious dog to be at large without
a muzzle, shall be punishable with fine which may
extend to fifty rupees.

116. Whoever, without the written permission of
the committee, alters, obstructs or encroaches upon
any street, public sewer, drain or water-course, or"
displaces, takes up or alters the pavement or other

. materials or the fences or posts of any street or public

‘place, or deposits building materials or makes any

hole or excavation on or in any street, shall be

_.punishable with fine which may extend to fifty
" rupees.

Quarrying,
blasting, cut-
ting timber-
or building.

117. Whoever quarries, blasts, cuts timber or’

. carries on building operations in such a manner as
to cause, or be likely to cause, danger to persons

passing by or dweiling or working in the neighbour-

FaYaY 894404 n It

Makihg or ,
selling food
when suffer-

303 RIS @

a1 i.:;.'-.i-n =1

to ﬁf,ty rupees.

118. Whoever, when suffering from any infectious
or contagious disease, makes or offers for sale any
' : article
60
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or number, shall be punishable with fine which may
ty rupees. o '

extend to twen Yr ?n contravention of the px_'owi ls‘llt‘)i!‘lg})l:ermg
. 121. Whg'eve ’65 slaughters for sale any amm}? sontracy to
sions oflsec ;:il'zhin the munieipality other thg.nh ti) li section 65,
aﬁ apyﬁgggznder that section, shall be pt;.ms able

e i tend to twenty rupees.

ith fice which may ex ent .

" 122. Whoever slaughters any ..anlmal o c;).nveyc')f avtasal or
'  from the place of slaughter in conttaven.u‘))n_ble conveyiog

?;;e; noz(i)ﬁcation under section 66, shall be punisha meat co

p two hundred rupees. s e
“with fine which may extend to B

g Slaughtering

ils to comply with the provisions I!np;;)par
o 125: énvg?(;?xvgzgfai}cllsto the £SR08‘&1 of dead bodies g;;%"bzgi%g o
?)% ::;xch;als, shall be punishable with fine Whmh MAY grimals,
‘extend to tén rupees. : | i
e\;tiIZtl. ‘Whoever buries or burns, or causes orb 1}):;;1 Em;xn gg or
‘mits to be buried or burnt, any corpse in any ial gopo s
» o Bufring round made or formed in contraven 1on.zl_ary6; 860
rbmm?ogv%ions of section 69, or after the date fixed ton 6.
“thereunder for closing the same, shall be punishable.
fme-which-may extend to fifty rupecs. o
. 125, Whoever carries a corpse along a'rr(i?kel O oy by
i : ' i Y 1O prohibited
hibited by the committee or in a manne 7 »
6]
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(Chapter  VI.—Offences and Penalties.~ Sec-
tions 196-197.)

cause annoyance to the public, shall be punishdble
with fine which may extend to twenty rupees.

128. (I) Whoever sells to the prejudice of any
purchaser any article intended for luman consump-
tion which is not of the nature, substance or quality
of the article demanded by such purchaser, shall be
punishable with fine which may extend to one hun-
dred rupees. .

(2) The provisions of sub-section (1) 'shall not
apply in the following cases, namely :-— = -

(@) where any matter or ingredient not injurious
to health has been added to the article in
order to make it fit, as an article of com- -
merce, for carriage or consumption, and
not with intent fraudulently to increase its
bulk, weight or measure or to conceal its

inferior qualify ; ;

(3) where the article is unavoidably mixed with

‘ some extraneous matter in the process of
collection or preparation. )

(8) The provisions of sub-section (I) shall apply: to
the purchase under section 75, sub-section (2), of any
article for the purpose of analysis. _

127, Where any animal, article or drug is brought
before a Magistrate under section 75, sub-section (D),
the Magistrate, if it is proved that the article or
animal was intended for the consumption of man and
is unfit therefor, or that the drug is adulterated in

such manner as to lessen its efficacy or to change its
operation or to render it roxious, may order the

article or animal to be destroyed or to be so disposed

“of as to prevent its being exposed for sale or used for
“human consumption, and the drug to be deult with gs

he may think fit, and may direct that the owner or
person in possession of such ‘article, animal or drug

o

~shall be punished with fine which may extend-to-ene

hundred rupees : : , ‘
- Provided that a person who is in possession of any -
' article
62
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68— See- (Qhapter VI.—Offences and - Penalties.—Sec-
: : tions 128-138.) -
;Jdnishaible article or animal or drug as a carrier or bailee thereof,
8. shall not be liable to fine under this section. §
e of any 128. Whoever, in contravention of the provisions Refusiog to i
consump- of section 73, sub-section (2), refuses to sell any article sell food or |
or guallty intended for human consumption, shall be punishable
’OS ,ﬂ]]i be with fine which may extend to fifty rupees. =
1e. hun- g 129. Whosver cultivates, uses manure or irrigates Cultivating,
in disregard of the probibition or conditions imposed jipating

shall not under section 92, shall be punishable with fine which contiary to

may extend to fifty rupees, and with further fine section 92.
which may extend to five rupees for every day after
the first during which the offence is proved to have

1 injurioys
article in

€ of com. - been persisted in,

tion, and 180. Whoever, in contravention of the provisions Using places
Inerease its of section 93 or of section 95, uses without a_ license forpertain
conceal itg any place for any purpose mentioned in either of without

those sections, shall be punishable with fine which licence.
may extend to fifty rupees, and with further fine which

may extend to ten rupees for every day after the first

during which the offence is proved to have been per-

sisted in. : .
131, Whoever, after notice has been given under Dsing places
section 94, uses any place or permits it to be used in ngd‘;?,’eg';ii,"ue
such a manner as to be a nuisance to the neighbour- tindes after
hood or dangerous, shall be punishable with fine E:‘;}‘c‘eb“m'y
which may extend to two hundred rupees, and with -
further fine which may extend to forty rupees for

‘every day after the first during which the offence is

proved to have been persisted in.

nixed with
3 process of

all Apply; to
), of any

3 is brought,
-section (7),

e article or

of man and ‘
Aterated in
change its

7-order the 132. Whoever, in any street or public place within {oliciting
so disposed the limits of the municipality, loiters for the purpose o v
» Or used for “of prostitution, or importunes any person to the coms- tien.

Iealt with as
wlbi@ou QI IOP or
nal or drug
kténd to one

mission of sexual immorality, shall be punishable with
fine which may extend fo fifty rupees:

Provided that no Court shall take cognizance of
an offence undér this-seetion.except on the complaing
of the person importuned, or of a police-Officer—noé
.below the rank of a sub-inspector and specially

authorized
- 63
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(Chapter VI—Offences and  Penalties.—Sec-
tions 183-134. Chapter VII.— Eutinction and Pre-
vention of Fire.— Section 135.) .

authorized in this behalf in writing by the Commis-
sioner or by the committee, or of an officer of the
committee speocially authorized in this behalf in
writing by the Commissioner.

Disobedience

to ordors nob 133. Whoever disobeys any lawful direction given
punishable by public notice under the powers conferred b
;‘t"h‘ii's’;‘c‘{ion_ Chapter V, or any written notice lawfully issued
' under the powers so conferred, or fails to comply
with the conditions subject to which any permis-

sion was given to him under those powers, shall,

where the disobedience or omission is not an offence
punishable under any other section, be punisbable

with fine which may extend to fifty rupees, and,

in the case of a continuing breach, with further fine

which may extend to five rupses for every day

after the first during which the breach is proved to
have been persisted in ;

Provided that, where the notice fixes a time within
which a certain act is to be done and no time is
specified in this Regulation, it shall rest with the
Magistrate to determine whether the time so fixed was

a reasonable time within the meaning of this Regula-
tion.,

Prosecution 134. Any prosecution for an offence punishable
to be suspen-

dod in ot under section 124 or section 131 or section 138, where
oases. the order which has been disobeyed is appealable, shall,
' when the Magistrate learns that an appeal has been
instituted from the order which has been disobeyed,

be suspended pending the decision of the appeal, and,

if the order is set aside on appeal, disobedience there-

to shall not be deemed an offence against the section.

CHAPTER VII.

ExT1INOTION AND PREVENTION OF FIRE.

Batablish- ~  135. For the prevention and extinction of fire the
ment a

maintensnce COMIMittee may establish and maintain a fire-brigade,

- and
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1907.]
(Chapter VII.—Ex

and may provide any implements, wachinery
means of communicating intellicence which the com-
mittee may think necessary for the efficient discharge
of their duties by the brigade.

136. (1) On the occasion of a fire withi
limits of a municipality, any Magistrate, the soore-
any member of the com- forsuppres-
mittee, any member of a fire-brigade maintained by
the committee then and there direeting the opera-
tions of men belonging to the brigade, and, if directed
so to do by a Magistrate or the secretary or a
member of committee, any police-officer above the rank

tary of the committee,

of constable, may—

(2) remove or order the removal of any porson
who by his presence interferes with or
impedes the operations for extinguishing
the fire or for saving life or property ;

(b) close any street or passage in or near which
any fire is burning ; ‘

(¢) for the purpose of extinguishing the fire,
break into or through or pull down or
cause to be broken into or through or
pulled down, or used for the passage of
hoses or other appliances, any premises ;

(d) cause mains and pipes to be shut off so as to
give greater pressure of water in or near the
place where the fire has ocourred ;

(¢) call on the persons in charge of any fire-
engine to render such assistance as may be
possible ; and, o

(f) generally, take such measures as may appear
necessary for the preservation of life or

property,

OoF FIRE.

otion of fire the

o a fire-brigade,
and

(2) No person shall be liable to pay conipernsation
for any act done by him in good faith under sub-sec-

tion (1).

~ (3) Any damage done in the exercise of a power
conferred or a duty imposed by this section shall be

,’E

Municipalities (Coorg).
tinction and Prevention of fire.—~
Section 156.) :

n the Power of fire-

_other pereons
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(Chapter VII1.—Bztinction and Prevention of Fire.

—Sections  137-138. Chapter VIII.~— Control.—
Sections 139-140.)

deemed to be damage by fire within the meaning of
any policy of insurance against fire.
Powers sub«

Do oo 13/7. The powers eonferred by section 136 shall be

seribed regus SUDJect o such regulations, conditions and restrie-
lations, eto.  {ions as may be prescribed,

Operation of 138. This Chapter shall not take effect in any
Chapter. s - . oit . . .
municipality until it has been specially applied there-

to by the Chief Commissioner at the request of the
committee, |

CHAPTER VIIL

CoONTROL,

go'ntrql by 139. The Commissioner may—
ommige

sioner. (2) enter upon and inspect or cause to be
entered upon and inspected, any immove-
-able property occupied by any committee or
joint committee, or any work in progress
under the direction of a committee or joint
committee ;

() by order in writing, call for and inspect any
book or document in the possession or under
the control of any committee or joint com-
mittee having authority ;

(¢) byorder in writing, require any such com-
mittee or joint committee to furnish such
statements, accounts, reports and copies of
documents relating to the proceedings or
duties of the committee or joint committee
as he may think fit to call for; and .

(d) record, for the consideration.of any sueh-e

AACp =N Y

mittee or joint committee, any observations

wbich he may think proper in regard to

the proceedings or duties of the committee,

Power to 140. (1) The Commissioner may, by order in
suspend writing, suspend the execution of any resolution or
action under a . . . . hibi
Regulation. OTder of a committee or joint committee, or prohibit

~ the
66 '
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(Chapter VIII.—Control.—Sections 141-142.)

the doing of any act which is about to be done, or is
being done, in pursuance of or under cover of this
Regulation, if, in his opinion, the resolution, order or
act is in excess of the powers conferred by law, or the
execution of the resolution or order or the doing of

the act is likely tolead to a breach of the peace, ot to

cause injury or annoyance to the public or to any
class or body of persons.

(2) Where the Commissioner makes any order
under this section, he shall forthwith forward a copy
thereof, with a statement of his reasons for making it,
to the Chief Commissioner, who may thereupon re=
scind the order, or direct that it continue in force with
or without modification, permanently or for such
period as he thinks fit.

141. (1) Incases of emergency the Commissioner
may providefor the execution of any work or the
doing of any act which a committee is empowered to
execute or do, and the immediate execution ordoing
of which isin his opinion necessary for the service or
safety of the public, and may direct that the expense
of executing the work or doing the act shall be forth-
with paid by the committee.

(2) Where the expense is not so paid, the Coms:
missioner may make an order directing the person
having the custody of the balance of the munieipal
fund to pay the expense, or as much thereof as is from
time to time possible, from the balance, in priority to
any or all other charges against the same.

(3) The Commissioner- shall forthwith report to
the Chief Commissioner every case in which he wuses
the powers conferred on bim by this section.

142, (1) Where at any time it appears to the
Chief Commissioner that a committee has made

in regard to
he committee,
by order in
resolution oy
s Or prOhlbit

the

porformingany duty imposed on it by or

Extraordin-
ary powers

of Commise
sioner in:

cases of

emergerocy:

Powers

of

Chief Com-
missioner in

case of
£ %

under this Regulation or any other law for the time
being in force, the Chief Commissioner may, by order
in writing, fix a period for the performance of that
duty.

(2) Where
P2 67

mitiee,

de-
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(Chapter VI{I.—Control.—Section 143.)

- (2) Where that duty is not performed within the
period so fixed, the Chief Commissioner may appoint
the Commissioner to perform it, and may direct that
the expense of performing it shall be paid, within such
time as the Chief Commissioner may fix, to the Com-
nissioner by the committee.

~. {3) Where the expenseis not so paid, the Com-
missioner, with the previous sanction of the Chief
Commissioner, may make an order directing the
person having the custody of the balance of the
municipal fund to pay the expense, or so much thereof
as is, from time to time, possible, from the balance, in
priority to any or all other charges against the same.

Power of - -148. (7) Where at any time it appears to the
Chief Com-  Chief Commissioner that a coramittee is not competent
missioner to . .

supersede to perform, or persistently makes default in the per-
committes in

mitt formance of, its duties under this Regulation or any
ﬁfjp‘;ft;ﬁcy' ‘other law for the time being in force, or exceeds or |
persistent de-  abuses its powers, the Chief Commissioner may, with
z‘;”“’ or 8buse the previous sanction of the Governor General in Coun-
powers. . . . v .
cil, by an order published, with the rcasons for making
it, in the local official Gazette, declare the committee to
be incompetent or in default, or to have exceeded or
abused its powers, as the case may be, and supersede
it for a period to be specified in the order.
(2) Where a committee is so superseded, the
following consequences shall ensue, namely :—

(@) all members of the eommittee shall, as from
the date of the order, vacate their offices as
such members; -

(b) all powers and duties of the committee may,
during the period of supersession, be exer-
cised and performed by such person or

at behalf ; -
(¢) all property vested in the committee shall,
during the period of supersession, vest in

, His Maiesty. N
(3) On the expiration of the period of supersession

: specified
63: '
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within the (Chapter VIII.— Control.— Section 144)

iy & 1 . v )

liyrecg pﬁﬁﬁz specified in the order, the committee sh_all be recon-

rithin such stituted and the persons who vacated their offices under

» the Com- sub-section (2), clause (a), shall not be deemed dis-

qualified for being members.

the Com- 144, (1) The Chief Commissioner may frame forms g‘gmrctin.
the Chief for any proceedings of a committee for which he con- o to
ecting the . . siders that forms should be provided, and may make frame forms
wce of the rules, consistent with this Regulation, to carry out the :“I‘g;““kf’
1ch thereof purposes and objects thereof for the guidance of com-

mitteesand public officers generally.

balance, in
’ (9) In particular and without prejudice to the

the same,

ars to the generality pf:: the foregoing power, such rules may
competent make provision— -

in the per- (@) for the collection of taxes imposed under this
on or any Regulation ;

exceeds or (b) as to the clection or appointment and the' term

of office of presidents, vice-presidents and"

may, with
al in OO‘,‘-n' members of committees ; ‘
for making w (¢) as to the division of municipalities into wardss .
mmittee to : or of the inhabitants into olasses, or both,” 5
xceeded or the number of representatives to be appointed. '
L supersede for each ward or class and the manner &
a of their appointment ; and as to the guali--
seded, the fication of electors and of candidates for
ST election ;
I, as from : ~ (d) as to the registration of electors, the nomina-
ir offices as tion of candidates, the time of election, the -
mode of recording votes, and generally for
regulating all matters connected with the

v
m, be exer- system-ovf-representation and election ;
person or () as to the appointment, promotion, -suspension,

reduction, punishment and dismissal of the
servants of committees;
(f) as to the intermediate office or offices (if any)

1er appoints

littee shall,

on,. vest in through which correspondence between
o committees and the Chiet Commissioner or-
supersession its officers and representations addressed
specified under this Regulation to the Chief Com-

missioner are to pass; :

(9) as
69
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Chapter

LX —Supplemental.—Section 146.)

(9) as to the accounts to be kept by committees,
as to the manner in which such accounts
are to be audited and published, and as to

the power of the auditors in respect of dis-
allowance and surcharge ;

(h) as to the preparation of estimates of income
and expenditure of committees, and as to
the authority by whom, and the condi-
tions subject to which, such estimates
may be sanctioned, and as to the sanction

(if any) to be required before committees
incur any expenditure HEEE

(4) as to the fees to be lovied on processes issued
by Magistrates under section 43 ;

(7) as to the language in which the proceedings
and correspondence of committees are to be
conducted and recorded, and as to the
returns, statements and reports to be sub-
mitted by committees ;

(%) as to the powers to be exercised by members
of a fire-brigade and others on the occasion
of a firein a municipality ; and

(?) for the regulation of Proceedings of persons
empowered to accept composition for offen-
ces committed or alleged to have been com-
mitted against thig Regulation’or any rules
or by-laws made thereunder,

General 145. In all matters connected with this Regulation
P°';Ve“C°f, the Chief Commissioner shall have and exercise over
Sn’;;ﬁfo,,::" the Commissioner the same authority and control ag
he has and exercises over him in the general and
revenue adminisiration, -
CHAPTER X,
SUPPLEMENTAL,
: Notices.
Authentie 146, (1) Every notice issued by a committes
cation,

under
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(Chapter IX.— Supylemental.—Section 147.)

under this Regulation shall be in writing and shall be :‘;ﬁj&fgyagg

sufficiently authenticated by the signature of the notices.
resident, vice-president or secretary, and may be

served by being delivered tothe person to whom it is

addressed, or by being left at his usual place of abode

or business with some adult male member or servant

of bis family, or, where it cannot be so served, may

" be posted on some conspicuous partof his usual place

of abode or business.
(2) Where the usual place of abode or business of
the person to whom the notice is addressed is not
within the limits of the municipality, the notice may
be served by posting it in a registered cover addressed
to his usual place of abode.
(3) Where the usual place of abode or business of
the owner of any property is not known, every such
notice addressed to him as such owner may be served
on the nceupier, N
(4) Where the usual place of abode or business of
the occupier of any property is not known, every such
fiotice addressed to him as such occupier may be
~served by posting it on some conspicuous part of the
property. _
(5) No notice issued by the committee under this
Regulation shall be invalid for defect of form.
147. (1) Where any notice issued by a committee Execution
under this Regulation requiresany act to be done for ofacte.
which no time is fixed by this Regulation, the notice ve done by,
shall fix a reasonable time for doing the same, any notice.

(2) _Where it is provided that any such notice

|

1 contro] as
general and

committee
under

ghould be given to the owWner o GteHpier-vt-any—land
or building, and the owner and occupier are different
persons, such notice shall be given to the one of them
primarily liable to comply with such notice, and in
case of doubt to both of them :

Provided that in any such case, where there is no
owner resident within the municipality, the delivery

~ of such notice to the occupier shall be sufficient.
(3) Where

71
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(Chapter IX.—Supplemental.—-Sections 148-150.)
(3) Where the terms of any such notice have not

been complied with, the committee may, after not
less tban six hours’ notice, cause the act to be

. done

by its officers, :
Mode of 148. Where any notice is under this Regulation
giving 10lie® £0 be given to, or served on, the owner or occupier of

or occupier a0y property and he is unknown, it may be given or °
of properby. served—

(@) by delivering a written notice to some person
on the property, or, where there is mno
person on the property to whom the notice
can be delivered, by fixing it on some
conspicuous part of the property ; or

(8) by putting into the post a prepaid letter
containing a written notice, and addressed
by the description of the ‘“owner” or
““occupier ”’ of the property (naming it) in
respect of which the notice is given, with-
out further name or description.

I}ubliﬁ\_tion 149. Every public notice given by a committee
of public

notices. under this Regulation shall be published by proclama-
tion or in the preseribed manner,

Miscellaneous.
Reoovery of 150, (1) Where the owner or occupier of property |
Goste <t>.f is required under this Regulation by the committee
execution.

L to execute any work and makes default in complying

i ' with the requisition, and the committee executes the
work, the committee may recover the cost of the work
from the person in default. f:

(2) Where the person in defanlt is the owner, the
committee may, by way of additional remedy, recover

the whole or any part of the cost from the occupier
and in such case the occupier may deduct any sum
paid by him under this sub-gection from the rent due
or from time to time accruing due from him to the
owner of the property in respect of which the pay-

ment
72
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1907.} Municipalities (Coorg).
(Chapter 1X. — Supplemental.—Section 151.)

ment is made, or may otherwise recover such sum
from the owner.

. {8) An occupier shall not be required to pay under
sub-section (2) any greater sum than the amount of
rent which is for the time being due from him to the
owner, or which, after demand for payment of the

- money payable by him to the committee and notice

not to pay rent without first deduoting the amount
so demanded, becomes payable by him to the owner,
unless he refuses oo application duly made to him by
the committes truly to disclose the amount of his rent -
and the name and address of the person to whom it is
payable; but the burden of proof that the sum so
demanded by the committee from the ocoupier exceeds
the rent which was dueat the time of the demand, or
which has since acerued due, shall lie on the occupier.

(4) All money recoverable by a commitiee under
this section may be recovered either by suif, or, on
application to a Magistrate having jurisdiction within-
the limits of the municipality, by distress and sale of

“the moveable property of the person from whom the

money isjrecoverable, and, where it is payable by the
owner of property, it shall, until it is paid, be a charge

on the property.

(6) Nothing in any contract between an owner
-and occupier shall affect any right conferred on an
occupier by this section.

151, (1) The committee may make compensation
out of the municipal fund to any person sustaining
any damage by reason of the exeroise of any power
vested in the committee, its officers or servants, under

8 the oWner th
. > e
remedy, recovep
m the Oecupier
dm the rent qye
om him to the
which the pay-

ment

this Regulation, and shall, subject to the other pro-
istons-of-this~Regulation, make such compensation

where the person sustaining the damage wasnob-hime .

self in default in the matter in respec of which the
power was exercised.

(2) Wheve any dispute arises touching the amounnt
of any compensation which the committee is required
by this Regulation to pay for injury to any building

v ' or
78

Compensae
tion out of
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Municipalities (Coorg).
(Chapter TX.— Supplemental.— Sections 152-153.)

or land, it shall be settled in such manner as the
parties may agree, or, in default of agreement, in the
manner provided by the Land Acquisition Act, 1894,
sectious 3, 8 to 34, 45 to 47, and 50 to 52, so far as
they can be made applicable.
Powers and

v 162. (I) Every Police-officer employed within the
dutis of  limits of the municipality sball give immediate in-
olice in . . ot . .
respect of  1Ormation to the committee of any offerce committed
:g:innc:ts against this Regulation or the rules or by-laws there-

Regulation, 0nder, and shall be bound to assist all members, offi-
and asgis.

aad 2y -cers and servants of the committee in the exercise of
nce to I ")

manioipsl their lawful authoutx. . .
authorities. (2) Any such Police-officer, and, in the absence of

a Police-officer, any officer of the committee em-
powered in this behalf by the general or special order
- of the Chief Commissioner, may arrest any person
committing in his view any offence punishable under
sections 109 to 114,—
() where the name and address of the person are
unknown to him, and

(&) where the person declines to give bis name
and address or there is reason to doubt the
) accuracy of the name and address given.

(8) A person arrested under this section may be -

; detained until his name and address are correctly
'. ~ ascertained :

Provided that no person so arrested shall be
~ detained longer than is necessary for bringing him

before a Magistrate unless an order of a Magistrate
for lis detention is obtained. ,
Initiation 168. (1) No Court shall take cognizance of an
of prosocu- - pffence punishable only under this Regulation or a
tions. . rule or by-law made thereunder except on the com-
plaint of the Commissioner or of the commits £

[»B6. I

I of 1894

VOU LT UL

e sorre—SUb-Committee or person authorized either

generally or specially by the Commissioner -or the
- committee in this behalf.

(@) For the purposes of this section, the committee

N may,
7
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(Chapter I.X.— Supplemental.—Sections 154-155.)

may, except where otherwise expressly provided,
authorize any sub-committee or person to prosecute
either generally in regard to all offences against this
Regulation and the rules or by-laws thereunder or
specially in regard only to specified offences or offences
of a speoified class. :

(3) Where the person authorized is president, vice-

resident, ex officio member, secretary, engineer or
health officer of the committee, the authority may be
given by virtue of office; but in the case of other
persons the authority shall be personal.

(4) The authority shall in all cases be in writing
and may at any time by resolution be cancelled by
the committee.

154. The Chief Commissioner may empower any Powerto
committee or its president, vice-president, secretary, g‘&‘;‘;’c“‘:“d
‘health officer or enginecer, or any member appointed o
by office, or any sub-committee, to accept from any
person against whom a reasonable suspicion exists that
lie has committed an offence against this Regulation or
any rule or by-law made thereunder, a sum of money
by way of composition for such offence.

(9) On payment of such sum of money the
suspected person, if in custody, shall be discharged,
and no further proceedings shall be taken against him
in regard to the offence or alleged offence so com-
pounded.

(8) Sums paid by way of composition under this
section shall be credited to the municipal fund.

(4) Power under sub-section (I) to accept com-
position for alleged offences may be given either

 On t}]e cOm_
'mn.ll'ttee or of
10rized either
sioner -or the

the,_‘committée
may,

__generally in regard to all offences under this Regu-

or..partis

E4342

neler

Jation and the ¥ rrd-brelaws-thereunder, ¥
cularly in regard only to specified offences or offences
of a specified class, and may at any time be withdrawn
by the Chief Commissioner. .
155. It shall be competent to the Commissioner to Commission-
revise any order made by a committee under the er’s power to
powers vested in it by seetion 69, 80, 81, €2, 84, 90 0O griars i
94, and commitées,
75
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94 ; and no sueh order shall be liable to be called in
question otherwise ;

Provided that the order questioned shall not be set
aside or modified until the committee have had a
reasonable opportunity of being heard.

156. An appeal shall not lie against any order
made under this Regulation except where express
provision has been made in the Regulation for appeal
from sueh order; and every order made in appeal
under this Regulation shall be final.

157. Where any such order as is specified in section
69, 80, 81, 82, 84, 90 or 94 is subject to revision and
revision proceedings have been instituted, all proceed-
ings to enforce such order and all prosecutions for any
breach thercof may, by order of the revisional authority,
be suspended pending the result of the revision, and,
where such order is set aside on the revision, dis-
obedience thereto shall not be deemed to be an offence.

158. The power to make rules or by-laws under
section 96, 99 or 144 is subject to the condition of the
rules or by-laws being made after previous publica-
tion.

159, (1) Where the supply of water in a muniei-
pality is derived from a reservoir situate beyond the
limits of the municipality, the Chief Commissioner
may make rules—

(a) prohibiting the doing in the reservoir, or in its
vicinity or in or upou the catchment area
thereof, any aet by which the quantity or

purity—of—the~Witer ot the salety of the
reservoir may be impaired ;

(0) regulating geverally the conservancy of the
reservoir and of the catchment area ; and

(¢) determining the compensation, if any, to be
paid by the committee to any person affected
by a rule made under clause (a) or clause (b).

() The




l1907~]° ’ Municipalities (Coorg).
. (Chapter 1X.~—Supplemental.—Sections 160-162.) C

s0rg). [rEe. 11
-Seclions 156- 159.)

(2) The Chief Commissioner may direct that the
breach of any rule under sub-section (1) shall be
punishable with fine which may extend to two
ned shall not be get | hundred rupces. .
nittee have hgg . 160, Nothing in this Regulation shall affect the ii:"{'i ooff
ard. 11879, Local Authoritics Loan Act, 1879. 1879.

: againg . 181. On receiving information that a house within Brothels.
eptg Wh;;ngfxgﬁgg . the limits of a municipality is used as a brothel, or by
sulation for appeal disorderly persons of any description, in proximity to
' made in appeal any school or college, or to the annoyance of the
L P respectable inhabitants of the vicinity, or that any
such house is used as a brothel in the immediate
neighbourhood of a cantonment, any Magistrate of the
first class, having as such jurisdiction in the place
where the house is situated, may summon the owner
or tenant of the housc and, on being satisfied that the
house is so used, and that it is a source of annoyance
or offence to the neighbours, or that it is in the im-
mediate neighbourhood of a cantonment, may order
the owner or tenant to discontinue such use of it ; and,
if the owner or tenant fails to comply with such
order within five days, may impose upon him a fine
not exceeding twenty-five rupees for every day there-
after that the house shall be so used :
Provided that action under this section shall be
taken only—
(@) with the sanction or by the order of the Com-
missioncr ; or
(b) on the complaint of three or more inhabitants
of the municipality resident in the imme-
diate vicinify of the HousE-to-which-the
complaint refers.

(2) Tbhis section shall not take effect in any muni-
cipality until it has been specially applied theveto by
the Chief Commissioner. ’

162, (1) Where the circumstances of any muni- Poverto |
cipality are such that, in the opinion of the Chief if;‘;ﬂtt;“}‘,‘;‘m
Commissioner, any of the provisions of this Regula- provisions of *
tion are unsuited thereto, the Chief Commissioner Regulation

may,
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(Chapter IX.—:Sz¢ppleméntal.-—;Section 162. Chap- .

ter X.—Small Towns.— Sections 163-164.)

may, by notification in the local official Gazette,
except the municipality from the operation of those
provisions ; and thereupon those provisions shall nat
apply to the municipality until again applied thereto
by a like notification.
(2) While the exception remains in force, the
‘Chief Commissioner may make rules for the guidance
of the committee and public officers in respect of the

matters excepted from the operation of the said pro-
visions.

CHAPTER X.
SMALL Towxs.

183. (1) The Chief Commissioner may, by noti-
fication in the local official Gazette, declare that,
with respect to some or all of the matters upon which
a municipal fund may be expended under section 40,
improved arrangements are required within a speci-

fied local area which, nevertheless, it is not expedient
to constitute as a municipality.

(2) A local area in regard to which a notification

has been issued under sub-section (1) is liereafter
called a “ notified area ”’.

(3) No local area shall be made a notified area

(a) it contains more than ten thousand inhabi-

tants according to the returns of the most
recent official censu s, or

(b) it includes merely an agricultural village or
villages, and does not contain a town or

bazar.
164. (1) The Chief Commissioner may—

(«) impose in any notifiel area any tax which

“AFTRng
regulate ex-
penditare of
proceeds
thereof,

eowld-be-imposed there by the committee
if the notified area were a municipality ;

(6) apply or adapt to the notified area, for the
assessment and recovery of any fax imposed

under
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Chapter X1,

under clause (@), any of the provisions of
this Regulation, or of any rules for the
time being in force with respect to the
assessment and recovery of any tax imposed

Municipalities (Coorg).
X.—Small- Towns.—Septions

— Repeals—~Section 167.)

under this Regulation ;

(¢) arrange for the due expenditure of the pro-
ceeds of taxes imposed under clause ()
and for the preparation and maintenance

of proper accounts;

(d) appoint a committee of one or more persons
for the purposes of clauses (&) aud {¢); and

() extend toany notified area the provisions of
any section of this Regulation subject to
such restrictions and modifications (if any)
as the Chief Commissioner may think fit.

165-166.

(2) The proceeds of any tax levied in any notified
area under this section shall be expended only in some
manner in which the municipal fund of such notified
area might be expended if the notified area were a

munieipality.

165. Where any section of this Regulation is for
the time being extended to a notified area, the com-
mittee appointed for such notified area under sec-
tion 164 shall be deemed to be a committee, and the
notified ared a muricipality, within the meaning of
the section so extended.

166. Where the Chief Commissioner cancels

a

notification published under section 163, the unex-

pended proceeds of any taxes levied in the local area
to which the notification refers under section 164,

Application
of Regula-
tion to noti-
fied areas.

Effect of
caucellation
of notification
issued under
gootion 163,

shall be applied for the benefit of the inhabitants of

such area in such manner as the Chief Commissioner
—maythink fif,

ay—
y tax which
1e committee
nicipality ;

area, for the
7 tax imposed

under .

CHAPTER XI.
REPEALS.

-167. (1) The North-Western Provinces and Oudh Repesls.
Municipalities

79




Municipalities (Coorg).. [REG. 1I, 1907.]
(Chapter XI,—Repeals,—Section 167.)

Munioipalities Act, 1873, as extended to Coorg, is XV of 15§
herehy repealed. ‘ 1
(2) But all municipalities declared, committees
established, limits defined, appointments, rules, orders
and by-laws made, notifications and notices issued, J
taxes and rates imposed, contracts entered into and 1
suits instituted under the said Act, or under any ;
enactment thereby repealed, shall, so far as may be, |
be deemed to have been respectively declared, estab- . '
lished, defined, made, issued, imposed, entered into and -
instituted under this Regulation.

of 1886.

T of 1886.

Wt

I of 1872.

————
Goveroment of Indip Central Printing Omee,~No, 105 L. D,—124-8-1807—800,
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, committess | REGULATION No. III or 1907

rules, orders

dtices issued, | . '

ered into and , A Regulation to amend the Sonthal Parganas
r under any Rent Regulation, 1886.

,la% dmay be, , [ Received the assent of the Governor General on the 24tk July,
‘lared, estab- . ‘ 1907 ; published ia the Gazette of India on.the o7th July,

ered into and 1907 ; and in the Calcutta Gazette on the 14th August, 1907}

HEREAS it is expedient to amend the Sonthal
" Parganas Rent Regulation, 1886,in manner here-
inafter appearing ; 1t is hereby enacted as follows :—

1. This Regulation may be called the Sonthal Short titte.
Parganas Rent (Amendment) Regulation, 1907.

2. After soction 19 of the Sonthal Parganas Rent ﬁdditiog of

€W sestlous

i of 1886, Regulation, 1886, the following shall be inserted, ,grer seotion

namely :— 19, Regula-
tion 11, 1586,

“19A. Notwithstanding anything contained in Application
] section 6 or section 18, the zamindar or other foresbance
proprietor of a village may at any time apply to the of village on
Deputy Commissioner for the enhancement of the ground of
rent of the village or of any holding situate therein, omorement.
- on the ground that since such rent was adjusted and
recorded by the Settlement-officer under the Sonthal .
Il of 1872, Patganas Settlemént Regulation, or since a table of
rates and rent-roll . were published uxnder section 17
the productive powers of the land in such village or
holding have been increased by an improvement
effected by, or at the expense of, the zamindar or
, other proprietor:
7 Provided that in case of villages which are in the
lease or management of a manjbi or headman, the
zamindar or other proprietor has obtained the consent
of the Deputy Commissioner prior to effecting the
improvement, and that the improvement is of so sub-
stanti as beneficially to effect a consider-

2
A 7180

able proportion o e

Bxplanation.

[Price One anna and Nine pies.]
$-8-1907—50p,




Bent (Sonthal Parganas). [rEG. 111

FEaxplanation.—~The provision of security against
failure of crops from drought or inundation shall be
deemed to be equivalent to an increase in the pro-
ductive powers of the land for the purposes of this
section.

Procedare on “19B. (1) If after enquiry the Depaty Commis-

such spplica- gioner finds that the productive powers of the land

order of have actually been so increased in a permanent manner,

enhancement- the Peputy Commissioner may, by order in writing,
enhance the rent which has been declared by the
Settlement-officer to be payable, or whioh is entered
in the rent-roll, as the case may be :

 Provided that, where the Deputy Commissioner
considers that the immediate enforcement of the full
enhancement adjudged is likely to be attended with
hardship, he may direct that the enhancement shall
be gradual ; that is to say, that the rcnt shall increase
yearly by degrees, for any number of years not exceed-
ing five, until the limit of the full enhancement ad-
judged has been reached.

(82) Where the Deputy Commissioner enhanoces
rent under the provisions of sub-section (1), he shall,
in his order, declare the date from which such
enhancement shall take effect.

Rules detors % 190. In determining the amount of enbance-
eomtof  ment the Deputy Commissioner shall have regard to—

enhancemont. (o) the increase in the productive powers of the
land caused by the improvement;;

(&) the cost of the improvement ;

(¢) the existing rent and the ability of the land to
bear a higher rent ; and

(d) the expense which the raiyat has to incur in

order fo be able to utilize the improve-
ment,

Disposal of “19D. Any application under sectlon 194, for
apphc&tlorés the enhanceme £ L ofgept)

g situate therein, Whlch is made to or pending

%ﬁéi‘l&i’;ﬁg‘s ~before the Deputy Commissioner while a settlement

is being made of such village under the Sonthal

Pargan as
2
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Rent (Southal Pargends). |

1907.]

Parganas Settlement Regulation, shall be transferred
by him to the Settlement-officer for disposal.

“1OR. Where rent has been enhanced under Dfumg]ion .
section 19B, on the ground of an improvement, no mente
further enhancement shall be granted in respeect of
the same improvement until there is a re-settlement
of the village under the Sonthal Parganas Scttlement
Regulation, or until a fresh table of rates and rent«

roll are published under section 17 :

Provided that any person by whom such ront is
payable may at any time apply to the Deputy Commis-
sioner to have the enhancement reduced or annulled
on the ground that the improvement has not produced,
or has ceased to produce, the estimated effect.
Saving

«19F, Whei'e a raiyat, having ‘entered into an YFE .
agreement with the zamindar or other proprietor of & contributes
village to contribute towards the cost of an improve- t‘%“(“ds cost
ment the share thereof which is fairly debitable to Jnomer
his holding, has paid the amount of such share to _the
zamindar or other proprietor, the rent of hisholding
shall not be enhanced under the provisions of section

19B in respect of the said improvement.”
Addition

8. After section 25 of the Sonthal Parganas Rent (5

Regulation, 1886, the following shall be inserted, heading and
section after

'.namely — section 25,
R e Regulation
“ Aequisition of land for buildings and other pur- 1T, 1886.
/ poses,
“ 95A. (I) The zamindar or other proprictor of a éclq:;fl“g;“

village, who is desirous of acquiring the holding or [ioprictor of
part of the holding of any raiyat in such village, or village for
any land over which thie inhabitants of such village Jy G
have any common right, for any reasonable purpose purposes.

having relation to the good of the holding, village
£y LT ) O Y,

wotion 19A, for
illage or of any
1 t0 or pending
ile a settlement
r the Sonthal

Parganas

EFE Ry

.."

T e L

khsaid

religious, educational or charitable purpose, may aP,D
to the Deputy Commissioner for authority to acquire
the same.

(2) On heing satisfied that the purpose stated in o

the application made under sub-section () is reason-
able
3




Rent (Sonthal Parganas). [wxe.111,1907.]

able and sufficient, and that the objections, if any,
taken to the application are such that they may
fairly be disregarded, the Deputy Commissioner may
authorize the applicant to take possession of the lard
on such terms and on payment to the raiyat or other
persons interested (if any) of such compensation as
he thinks fair and reasonable.”’
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REGULATION No. IV oF 1907.

A Regulation further to_amend the Coorg
Land and Revenue Regulatlon, 1899.

[Received the assent of the Governor General on the 27th July,
1907 ; published in the Gazette of India on the 3rd
August, 1907 ; and in the Coorg District Gazette on
the 2nd September, 1907 ]

HEREAS it is expedient further to amend the
Coorg Land and Revenue Regulation, 1899 ; 1t is
hereby enacted as follows :—

1. This Regulation may be called the Coorg Land Short title

and com-

and Revenue (Amendment) Regulation, 1907. mencoment.
2. In section 143 of the Coorg Land and Revenue Ameﬂgme“ts
Regulation, 1899, the following amendments shall be §\5°5 0
made, namely :— 2& heIgulfa-
ionlo

(1) For clause (e) of qub section (1) the followm > 1899,

clauses shall be substituted, namely :—

« ’e) permitting and regulating the partition of
interests in land, carrying out such parti-
tion and giving any directions consequent
thereon, in cases in which the cognizance
of the Civil Courts is barred by clause
(xv) of section 145 ;

~ (ee) providing for the execution of decrees of the
Civil Courts for the partition of interests
in agricultural land by Revenue-officers
and prescribing the procedure to be
observed in the execution of such decrees ;

(2) In sub- section (2), after the word and paren-
thesis “clause (¢)” the word and parenthesis “or
»* shall be inserted,

latlon the following shall be substituted, namely :—

N  (xv) any claim for the partition of an estate or Regul

holding, orany question as to the allotment®
[ Price one anng wnd t/mee ptes.] -

8. For clause (xv) of section 145 of the sald Regu- Amondment



Land and Revenue (Coorg). [rREG. 1V, 1907.

of land, when such estato, holding or
land is one of which the land-revenue has
been wholly or partly assigned or released,
or which is held as joint family property
by persons of the Coorg race, or any claim
for the distribution of land-revenue on
partition or any other question connected
therewith, not heing a question as to the
partibility of, or the title to, the property

\

- of which partition is sought.”

i

o

11 of 1877.

1T of 1877.

2
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REGULATION No. V. OF 1907

A Regulation further to amend the Ajmer

Land and Revenue Regulation, 1877.

[Received the assent of the Governor General . om the 21st
August, 1907 ; and published in the Gazette of India on
the 24tk August, 1907.]

WHERE AS it is expedient further to amend the,

Ajmer Land and Revenue Regulation, 1877 ; It
i8 hereby enacted as follows :—

1. This Regulation may be called the Ajmer Land Short title.
and Revenue (Amendment) Regulation, 1907.

2. For section 3 of the Ajmer Land and Revenue Substitution
Regulation, 1877, the following shall be substituted, "% gur,.

namely :— lation TI
of 1877

‘C?; (1) Except in the case of lands in respect of "Rights of
which Istimrari sanads have been granted by the Goveriimgnt

in regard
Chief Commissioner with the previous sanction of' to mines

- the Governor General in Council, the Government %ﬂd qnamds,

shall be presumed, until the contrary is proved—
() to be the sole owner of all mines, opened
and unopened, of metal, coal and other
valuable minerals ;

) to be entitled to take free, or authorize
have entered into avy con-

—500,~—R.5, W,

tract with it to take free, from any quarry,
whether previously worked or not, as much
stone, kankar, gravel, sand or other like
substance as is needed for any public

purpose.
(2) In the case of any land wherein any right .to
minerals is reserved to or otherwise belongs to Gov-
ernment, the Government shall have all powers

. necessary
[Price one anna three jpies,)




Land and Revenue (Ajmer). [REc. v, 1907.]

necessary for the proper enjoyment of such right,
and may transfer any such right or power to any
persons in such manuer as to it may seem fit.

(3) Whenever in the exercise of any such right

or power by the Government, or by any person to
‘whom the Government may have transferred such
right or power, the rights of any owner or occupier
of any such land are infringed by the occupation or
disturbance of the surface of such land, the Govern-
ment shall pay or cause to be paid to such owner
or occupier such amount of compensation for any
damage so caused as may be determined by the
Revenue-officer.

(4). Nothing herein contained shall affect the
concession made in respect of mines and quarries
in State-forests by section 6 of the Ajmer Forest
Regulation, 1874.7)

V1 of 1874.

111 0f£ 18

TI1 6f 1€
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[ such right,
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 REGULATION No. VI oF 1907

m fit,

ny such right i : . _

any person to 1 A Regulation further to amend the Upper
sferred such | Burma Land and Revenue Regulation, 1889.
T Or occupier 1 N - I S
)chpa,tjog or 0 {Received the assent of the Govérnor Gemeral on the 16tk

September, 1907 ; published in the Gazette of India on the

21st September, 1907 ;" and the Burma Gazette on the
15tk October, 1907.] :

VWHEREAS it s expedient further to amend the

the Govern-
' such owner
tion for any

ned by the leny rurin o
: Upper Burma Land and Revenue Regulation,
affect the T1T0f1889. 1889; It is hereby enacted as follows :—

1. This Regulation may be called the Upper Shor tite.
Burma Land and Revenue (Amendment) Regulation,
1907.

2. (1) To sub-section (Z) of section 31 of the Amendment

of ssction

i I11¢f1889. Upper Burma Laund and Revenue Regulation, 1889, §) Regular

ind quarries
jmer Forest

VI of 1874,

the following shall be added, namely :— tion II1,
“ and may dispose of any such right and powers 1889,
to any person in such manner as to it may seem fit.”’ -

(2) For sub-sections (2), (3) and (4) of the said
section the following shall be substituted, namely :—

“(2) Whenever in the exercise of any such right
and powers by the Government, or by any person to
whom the Government may have disposed of such
right and powers, the rights of any owner or occupier
of any such land are infringed by the occupation or
disturbance of the surface of such land, the Govern-
ment shall pay, or cause to be paid, to such owner or
occupier compensation for the infringement.

The compensation shall be determined, as nearly
as may be, in accordance with the provisions of the

Iof189¢  JLand Acquisition Act, 1894.
“(8) The Local Government may make rules—
(a¢) for regulating or prohibiting the mining,
quarrying or digging for, or the excavating
or collecting of, minerals on land wherein
“the
N PP

[Price one anna and three pics.)
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the right to minerals is deemed %o belong
to the Government ;

() for the disposal by “way of lease, license or
otherwise of such right of the Government,
and fixing the conditions subject %0 which

and the mode in which such dispositions
may be made;

(¢) for the levy and collection of royalties and

fees in respect of minerals mined, quarried,

excavated or collected on any such land;
and '

(d) for regulating and controlling the transport
and export of minerals.”

- 11 ('f 1877,

1 1 pf 1877,

Goyesoment Trinting Ofco—No. 264 L. Do3-10-1907—500—A. B. I
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REGULATION No. VIT oF 19J7.

A Regulation further .1;0 amend the Ajmer
Courts Regulation, 1877.

[Received the assent of the Governor Gemeral on the 5th Nov-
ember, 1907 ; and published tn the Gaszetie of India on the
9tk tdem.]

HEREAS it is expedient further toamend the

' Ajmer Courts Regulation, 1877; It is hereby
enacted as follows :—

1. This Regulation may be called the Ajmer
Courts (Amendment) Regulation, 1907.

2. After section 4 of the Ajmer Courts Regula-
tion, 1877, the following section shall be added,
namely :—

«“4A, The Chief Commissioner, with the previous
sanction of the Governor General in Council, may
from time to time appoint an Additional Commis-
sioner who shall have all the powers of the Commis-
sioner under this Regulation,”

@ij_ Qg O 0(7?13_2@'

Short title.

Addition
of new sec-
tion after
section 4,
Regulation
I, 1877.

Appoint-
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Additional
Commis- %
sioner.

H7—500—A. E. J,

@

[ Price one anna.]
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